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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

Mond41J. July 31, 1972jSravcsn4 9, 1894 (Sak4) 

No. 160 

1. Oath or A~rmation , 
The following Members made and subscribed the affirmation and 

took their seats in the House:-• (1) Shrimati Maya Ray (affirmation in English). 
(2) Shri Rams.ingh Bhai (affirmation in Hindi). 

2. Obituary References 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

H. N. Mukerjee, Krishnan Manoharan. Atal Bihari Vajpayee. Shyam-
nandan Mishra, P. K. Deo, Samar Guha, EbNlhim Sulaiman Sait, 
Shrimati Marjorie Godfrey, Sarvashri Shibban La'l Saksena, Kushok 
Bakula and Tridib Chaudhuri made references to the passing away of 
(1) His Majesty the King Jigme Dorji Wangchuk of Bhutan; (2) Shri 
Indulal Yajnik, who was a sitting Member of Lok Sabha; (3) SIlri 
Ghulam Mohamad Bakshi, who was a Member of the Fourth Lok Sabha 
and (4) Shri Ramananda Das, who was a Member of the First Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
S. Starred Questi'ons 

Starred Questions Nos. 1--3 were orally answered. Replies to remE!,in-
fng questions were laid on the Table. ';' 
t .• Unstarred Questions 

Replies to Unstarred Questions 
1sa:-200 were laid on the Table. 

5. Calling Attention 

c. 
Nos. 2--112, 114-147, 149-181 'and 

Shri S. M. Banerjee called the attention of the Minister of Finance to 
the reported steep rise in the cost of living index and prices of essential 
commodities including food articles and the steps taken by the Govern-
ment in that regard. 

The Minister of Finance made a statement in regard thereto. 
rp.T.O. 
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6. Papers laid on the Table f 
The following papers were laid on the' Table:-

(1) A copy of the Certified Accounts of the Post-Graduate Insti-
tute of Medical Education and Research, Chandigarh, for the • 
year 1970-71 together with the Audit Report thereon, under' 
sub-section (4) of section 18 of the Post-Graduate Institute of 
Medical Education and Research, Chandigarh, Act, 1966. 

(2) A copy each of the following Ordi!1ances (Hindi and English 
versions) under provisi'Ons' of article '123(2) (a) of the Consti-
tution:-
(1) The Delhi University (Amendment) Ordinance, 1972 (No. 

5 of 1972) promulgated by tJ, ~ President on the 22nd June, 
1972. 

(ii) The Indian Iron and Steel Company (Taking over of 
Management) Ordinance, 1972 (No. 6 of 1972) promUlga-
ted by the President on the 14th July, 1972. 

(iii) The Income-tax (Amendment) Ordin,ance, 1972 (No. 7 of 
1972) promulgated by the President on the 15th July, 1972'4-

(3) A copy _each of the following documents (Hindi and English 
versions) under sub-section (8) of section 10 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-
(i) Report on the working and activities of the Central Bank 

of India for the year ended the 31st December, 1971 along 
with the Accounts and the Auditor's Report thereon. 

(ii) Report on the working and .activities of the Bank of India 
for the year ended the 31st December, 1971 along with the 
Accounts and the Auditor's Report thereon. 

(iii) Report on the working and activities of the Junjab 
National Bank for the year ended the 31st December. 1971 
along with the Accounts and the Auditor's Report thereon. 

, 

(iv) Report on the working and activities of the Bank of Baroda 
for the year ended the 31st December, 1971 along with .. 
the Accounts and the Auditor's RE!port thereon. 

(v) Report on the working and activities of the United Com-
mercial Bank for the year ended the 31st December. 1971 
along with the Accounts and the Auditor's Report there" 
on. • 

(vi) Report on the working and activities of the Canara Bank 
for the year ended the 31st December. 1971 along with 
the Accounts and the Auditor's Report thereon. ' 

(vii) Report on the working and .activities of the United Bank 
of India for the year ended the 31st December, 1971 along 
with the Accounts and the Auditor's Report thereon. 

(viii) Report on the working and activities of the Dena Bank for 
the year ended the 31st Derember, 1971 along with the 
Accounts and the Auditor's Report thereon. 
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(ix) Report on the working and activities of the syndicate Bank 
for the year ended the 31st December, 1911 along with 
the Accounts and the Auditor's Report thereon. 

(x) 

(xi) 

Report on the working and activities of the Union Bank of 
India for the year ended the 31st December, 1971 along 
with the Accounts and the Auditor's Report thereon. 
Report on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1971 along with the 
Accounts and the Auditor's Report thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1971 along with the 
Accounts and the Auditor's ~port thereon. 

(xiii) Report on the working a~d activh2es of the Bank of Maha-
rashtra for the year endt:~' ttl\.. ~lst December, 1971 along 
with the Accounts and the Auditor's Report thereon. 

(xiv) Report on the working and activities of the Indfan Over-
seas Bank for the year ended the 31st December, 1971 
along with the Accounts and the Auditor's Report there-
on. 

(4) A copy of the Report (Hindi and English versio,ns) on the 
working of the Deposit Insurance. Corporation, Bombay, for 
the year ended the 31st December, 1971 along with the Audi-
ted Accounts, under sub-section (2) of section 32 of the Deposit 
Insurance Corporation Act, 1961. 

(5) A statement (Hindi and English versions) indicating the result 
of Central Government Market Borrowings during 1972-73/ 

(6) A statement on the flood situation in the country. V'" 
(7) A copy of the Annual Report ) Hindi and English versions) of 

the Food Corporation of India for the year 1970-71 along with 
the Audited Accounts, under sub-section (2) of se.ction 35 of 
the Food Corporations Act, 1964. 

(8) A copy each. of the following papers (Hindi and English ver-
sions) under sub-section (i) of section 6l9A of the Companies 
Act, 1956:-
(i) Review by the Government on the working of the State 

Farms Corporation of India Limited, New Delhi, for the 
period from 1st July, 1970 to 30th June, 1971. 

(ii) Annual Report on the State Farms Corporation of India 
Limited, New Delhi, for the period from 1st ,July, 1972 to 
30th June, 1971 ,along with the Audited Accounts and the 
comments of the Comptroller and Auditor General there-
on. 

(9) A coPy (Hindi and English versions) of the Annual Report of 
the Permanent Indus Commission for the year ended the 31st 
March, 1972. 

[P.T.O. 
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J' Bill p~ssed by Bajya Sabba-I~aid on the Table , 
Secretary laid on the Table the Supreme Court (Enlargement of Cd-

minal Appellate Jurisdiction) Amendment Bill, 1972, as passed by Rajya 
Sabha on the 3rd June, 1972. 
8. Assent to Bills 

(i) Secretary laid on the Table following nine Bills passed by the 
Houses of Parliament during the last session and assented to:-

(1) The Departmental Inquiries (Enforcement of Attendance of 
Witnesses and Production of Documents) Bill, 1972. 

(2) The Drugs and Cosmetics (Amendment) Bill, 1972. 
(3) The Architects Bill, 1972. 

(4) The Maternity Benefit (Amendment) Bill, 1972. 
(5) The Cantonments (Extension of Rent Control Laws) Amend-

ment Bill, 1972. 
(6) The Secunderabad and Aurangabad Cantonments House Rent 

Control Law (Repeal) Bill, 1972. ~ .. 
(7) The Prevention of Food Adulteration (Extension to Kohima 

and Mokokchung Districts) Bill, 1972. 
(8) The Taxation Laws (ExtensiJn to Jammu and Kashmir) Bill, 

1972. 
(9) The Hire-purchase Bill, 1972. 

(U) Secretary also laid on the Table copies, duly authenticated. by 
the Secretary of Rajya Sabha, of the following ten Bills passed by the 
Houses of Barliament duri.ng the last session and assented to:-

(1) The General Insurance (Emergency Provisions) Amendment 
Bill, 1972. 

(2) The National Service Bill, 1972. 
(3) The Constitution (Twenty-ninth Amendment) Bill, 1972. 
(4) The Salaries and Allowances of Members of Parliament 

(Amendment) Bill, 1972. 
(5) The Delhi Lands (Restrictions on Transfer) Bill, 1972. 
(6) The Criminal Law (Amendment) Bill, 1972. 
(7) The Industrial Disputes (Amendment) Bill, 1972. 
(8) The University Grants Commission (Amendment) Bill, 1972. 
(9) The Aligarh Muslim University (Amendment) Bill, 1972. 

(10) The Delhi Co-operative Societies Bill, 1972. 

9. Resignation by Member 
The [;)eaker informed the House that Shri S. M. Krishna, an elected 

Member from Mandya Constituency of Mysore. had resigned his seat in 
Lok Sabha with effect from the 23rd June, 1972. 
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10. Motion RegarcUn, Report of Joint Committee 
Shri Darbara Singh moved the following motion:-

"That this House do extend upto the 21st August, 1972 the time. 
appointed for the presentation of the Report of the Joint 
Committee on the Bill to provide for the acquisition ~d 

transfer of shares of India insurance companies and under-
takings of other existing insurers i.n order to serve better'".h41. 
needs of the economy by securing the development of gene-
ral insurance business in the best interests of the community 
and to ensure that the ope;oation of the economic system does 
not result in the consentration of wealth to the common 
detriment, for the regulation and control of such business and 
for matters connected therewith or incidental thereto." 

The motion was adopted. 

11. Government Bill-Introduced 
The Coking Coal Mines (Nationalisation) Bill, 1972. 

12. Statement by Minister 
The Minister of Health and Family Planning made a statement 

•• regarding the incident that occurred in the Willingdon Hospital on May 
16, 1972 relating to a Member of Lok Sabha. 
13. Statement Under Rule 199 

Shri K. Hanumanthaiya made a statement i.n explanation of his 
resignation from the office of Minister. 

14. Statement by Minister 
The Minister of External Affair;; made a statement on the Agree-

ment on Bilateral Relations between India and Rakista,n signed at Simla 
on the 2nd July, 1972 and also laid on the Table a copy of the Agree-
ment. 
15. Motion 

Sardar Swaran Singh moved the following motion:-
"That this House. do consider the statement made by th~ Minister of 

External Affairs in Lok Sabha on the .. :2t July, 1972, regard-
ing the Agreement on Bilateral Relation!:! between India and 
Pakistan signed at S.imla on the 2nd July, 1972." 

fLok SabOO adjourned at 1.45 P.M. and re-assembled at 3 P.M.] 

Four substitute motions were moved by Sarvashri Atal Bihari 
• Vajpayee, Chintamani Panigrahi, Jyotirmoy Bosu and Samar Guha. 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2 ~Jhri Chandr.ajit Yadav 
l~J Shri Samar Mukherjee 

[P.T.D. 



(4) Shri N. K. P. Salve 
(5) Shri Frank Anthony 
(6) Shri S. A. Kader 
(7) Shrimati Indira Gandhi 

The discussion was not concluded. 
16. Report of' Business Advisory Committee 

Shri Raj Bahadur presented the Fourteenth Report of the Busi;ness 
Advisory Committee. 
5.54 P.M. 

[Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st August, 1972]. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 1, 1972/Sravana 10, 1894 (Saka) 

No. 181 
11 A.M. 
1. Starred Questions 
• Starred Questions Nos. 21-23, 25-28 and 30-34 were orally answered. 

Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 201-225 and 227-400 were laid 

on the Table .. 

3. Calling Attention 

Shri Madhu Dandavate called the attention of the Minister of Labour 
and Rehabilitation to the reported recent murder of some trade unionists 
in the Chinakuri Treepit Colliery at Asansol and the steps taken to pro-

" tect the representatives of workers. 
~ The Minister of Labour and Rehabilitation made a staternflDt in regard 

thereto. 

4 .. Papers laid on the Table 
• The following papers were laid on the Table:-

(1) A copy of the Supreme Court Judges (Travelling Allowance) 
(Amendment) Rules, 1972 (Hirtdi and English versions) publi-
shed in Notification No. G.S.R. 263(E) in Gazette of India dated 

• the 28th April, 1972, under sub-section (3) of section 24 of the 
Supreme Court Judges (Conditions of Service) Act, 1958. 

-(2) A copy of the Railway Protection ~'orce (Amendment) Rules 
1971 (Hindi and English versions) published in Notificatio~ 
No. G.S.R. 1813 in Gazette of India dated the 27th October, 
1971, under sub-section (3) of section 21 of the Railway Pro-
tection Force Act, 1957: 

0'---
:,; ·The Notifl~ation was previously laid on the Table on the 8th May, 1972 

ad W8a re·lald under Rule 234(2) of the Rulea of Procedure. 
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(3) A copy of the Railway Protection Force (Amendment) Rule3, 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 731 in Gazette of India dated the 10th June, 1972" 
under sUb-section (3) of section 21 of the Railway Protection 
Force Act, 1957. 

(4) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India on the Appropriation Accounts of 
the Union Government (Defence Services) for the year 1970-
71 unde~ article 151 (1) of the Constitution. .. 

(5) A copy of the Appropriation Accounts of the Defence Services ~ 
for the year 1970-71 and Commercial Appendix thereto (Hindi 
version). 

(6) A statement (Hindi and English versions) giving additional 
information regarding publication in West Bengal Press of lists 
of defaulters and assessces with income exceeding Rupees 
one lakh. 

5. Statement by Minister .. 

~ The Minister of Agriculture laid on the Table a statement regarding 
drought condition in the country. 

6. Motion Regarding Fourteenth Report of Business Advisory Committee 
Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Fourteenth Report of the 
Business Advisory Committee presented to the House on the 
31st July. 1972." 

The motion was adopted as follows:-

"That this House do agree with the Fourteenth Report of the 
Business Advisory Committee presented to the House on the 
31st July, 1972, subject to the modification that the time allot-
ted to items (17). (18) and (l9) of the Report be suitably in-
creased by the Sp~aker." 

(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.05 P.M.) 

7. Personal Explanation Under Rule 357 

Shri Atal Bihari Vajpayee made a personal explanation regarding Qer-
tain remarks attributed to him by the Prime Minister in her speech in 
the House on the 31st July, 1972. 

8. Motion-Substitute Motion Adopted 
Discussion on the following motion moved by Sardar Swaran Singh 

and the substitute motions thereto moved on the 31st July, 1972, conti-
nued:-

"That this House do consider the statement made by the Minister 
of External Affairs in Lok Sabha on the 31st July, 1972, regard-
ing the Agreement on Bilateral Relations between India and 
Pakistan signed at Simla on the 2nd July, 1972." 
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The following Members took part in the debate:-
\;.(1) Dr. Govind Das 

(2) Shri K. D. M~aviY21 
(3) Shri Indrajit Gupta 
(4) Shri B. R. Bhagat 
(5) Shri Krishnan Manoharan 
(6) Shri B. P. Maurya 
17) Shri V. K. Krishna Menon 
(8) Shri R. K. Sinha 
(9) Shri C. M. Stephen 

(10) Shri Shyamnandan Mishra 
(11) Shri H. K. L. Bhagat 
(12) Shri Ebrahim Sulaiman Sait 
(13) Shri P. K. Deo 
(14) Shri Chintamani Panigrahi 
(15) Shri Samar Guha 
(16) Dr. H. P. Sharma 
(17) Shri S. A. Shamim 

Sardar Swaran Singh replied to the debate. 
The substitute motions moved by Sarvashri Atal Bihari Vajpayee and 

Jyotirmoy Bosu were negatived. 
The substitute motion moved by Shri Samar Guha was withdrawn by 

leave of the House. 
The substitute motion moved by Shri Chintamani Panigrahi was 

adopted as follows:-
"This House, having considered the statement made by the Minis-

ter of External Affairs in Lok Sabha on the 31st July, 1972, 
regarding the Agreeme.ut on Bilateral Relations between India 
and Pakistan signed at Simla on the 2nd July, 1972, places on 
record its deep appreciation of the initiative which the Prime 
Minister and the Government of India have taken by cOlllclud-
ing the Simla Agreement for preparing the ground for durable 
peace in the sub-continent." 

7.24 P.M. 
-(Lok Sabha adjourned till 11 A.)4. on W,e,l"'aday, the 2nd August, 1972) 
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11 A.M. 

LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 2, 1972/Sravana 11, 1894 (Saka) 

No. 162 

1. Obituary References 
The Speaker; Sbrimati Indira Gandhi; Sarvashri Jyotirmoy Bosu, 

Indrajit Gupta, Era Sezhiyan, Atal Bihari Vajpayee, Shyamnandan 
Mishra, Samar Guha and Rana Bahadur Singh made references to the 
passing away of (1) Shri J. K. Choudhary, who was a Member of the 
Fourth Lok Sabha and (2) Dr. Dharam Praiaash, who was a Member of 
the Constituent Assembly and Provisional Parliament. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 42-44 and 46-52 were orally answered. Re-

plies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Un starred Questions Nos. 401-476, 478-485, 487-525, 527-

531, 533-572, 574-585, 587-597, 599 and 600 were laid on the Table. 

... Calling Attention 
Shri Hari Singh called the attention of the Minister of Home Affairs 

to the reported recent incident of burning alive of ten Harijan women 
and children in Machhariya village of Moradabad District in U.P. 

The Minister of State for Home Affairs made an interim statement 
ift regard thereto. A further statement would be made by the Minister 
later on. 

S. Papers Laid on the Table 
The follOWing papers were laid on the Table:-

ll) A statement (Hindi and English versions) regarding introduc.l.-
tion of PIN Code for delivery of letters. 

(2) (i) A COpy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

[P.T.O. 
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, 
(a) The Indian Telegraph (First Amendment) Rules, 1972, pub-

lished in Notification No. G.S.R. 411 in Gazette of India dated 
the 1st April, 1972. .0( 

(b) The Indian Telegrap'h (T~rd Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 280(E) in Gazette of India 
dated the 16th May, 1972. 

(c) The Indian Telegraph (Fourth Amendment) Rules, 1972, pub-
lished in Notification No. G.S:R. 305(E) in Gazette of India 
dated the 7th June, 1972. r 

(d) The IndiaJ;l Telegraph (Fifth Amendment) Rules, 1972, pub-
lished in Notification No. a.s.R. 781 in Gazette of India dated 
the 24th June, 1972. 

Cii) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentoned at (a) above. 

(3) A copy each of the following Notifications (Hindi and English 
v:~rsions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:- -

m l'he Indian' Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1972,' published in 
Notification No. G.S.R. 301(E) in Gazette of India dated the 
29th May, 1972. 

(ii) The Seventh Amendment of 1972 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 302(E) in Gazette of India dated the 29th May, 
1972. 

(iii)' The All India Service"i; (Study Leave) Amendment Regula-
tions, 1972, published in Notification No. G.S.R. 666 in 
Gazetee of India dated the 10th June, 1972. '.~. 

(iv) The .Indian Administrative Service (P,robationer's Final 
~~aIl\ination) Second Amendment Regulations, 1972, publish-
ed in Notification No. G.S.R. 667 in Gazette of India dated 
the 10th June, 1972. ,. , 

(v) The Indi~ Forest Service (Probation) Amendment Rules, 
1972, puplished in NQtification No. a.s.R. 695 in Gazette of 
India dateq tne 10th June, 1972. . 

(11) A cp,py of the Arms. (Amendment) Rules, 1972 (Hindi a~d 
: Eng~ish "ersioIUl)· publisbed in Notification No. G.S.R. 590 ·in 

Gazette of India dated the 20th May, 1972, under sub.osectidn 
(3) of section 44 of the Arms Act, 1~59. 

(5) A copy each of the following Notifications (Hindi and English 
versions) undeI:s'Ub-section (2) of section 3 of the All India 
Services Act, 1951:-:- , 

(i) The Indian Police Service (Fixation of Cadre Strength) Third 
Amendtnen~ Regulations, 1972, published ~~ Nqtifi~aijon No. 
G.S.R. 596 10 Gazette of India dated the 20th May, 1972. 

Oi) The Third Amendment of 1972 to the Indian Police Service 
(Pay) Rules, 1954, published in Notification No. G.S.R. 597 • 
in Gazette of India dated the 20th May, 1972. 
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6. Report nf Committee on Private )fembeq~ BiU ... ndae.o.u~s 
• Shri G. G. S~ll presented the Fifteenth Report of the Committee on 

Private Members' Bills and Resolutions. , -

7. Government Bill-Debate' held over • i 

The Coking Coal Mines (Nationalization) Bill, 1m2 
The motion for consideration l)f tb~ Bill was tri.oved by Shtt Shah 

I Nawaz Khan. 

• 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri M. C. Daga. 

The following Members took part in t.he debare:-

(1) Spri Somnath Chatterjee . !t. .f'.1 

(Lok Sabha adjourned at 1 P.M. and re-assem'bled at 2 P.M.) 

(2) Shri c:. Chittibabu 
(3) Shr:i R. N. Sharma 
(4) Shri R. V. Bade 
(5) Shri M. C. Daga 
(6) Shri K. Baladhandayutham 
(7) Sardar Swaran Singh Sokhi 
(8) Shri N. Sreekantan Nair 
(9) Shri Jagannath Mi'3hra 

(10) Shri Shiva Chandika 
(11) Shri Chapalendu BhattacharYYia 
(12) Shri Prasannbhai Mehta, 

Sbri S. Mohan Kumaramanglam replied to the debate. 

The amendment moved by Shri M. C. Daga was negatived. 

• The motion for consideration of the Bill was adopted. 

Clause-by-clause consideration of the Bill was held over till tomorrow 
(3-8-72). 

8. GOvernment Bill-Under Consideration 

The Payment of Gratuity Bm, 1971, as reported by Select Committee 

The motion for consideration of the Bill, as reported by the Select 
~ommitte(>, was moved by Shri R.'X. Khadilkar. 
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The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri Balakrishna VenkannR N aik 
(3) Shri Ranen Sen 
(4) Shri Raja Kulkarni 
(5) Shri C. Chittibabu 
(6) Shri M. R. Gopal Reddy""'/ 
(7) Shri Somchand Solanki 
(8) Shri N. Sreekantan Nair (Speech unfinished). 

The discussion was, not concluded. 
l:I P.M. 

( 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd August, 1972) 

. ' , 
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. LOKSABUA 

BULLETIN-PART I 
[Brief Record of 'Proceed1ngsl 

rhursday. August 3, 1972/Srayana 12, 1894 (Sa~) 

No. 163 
II A.M. 
1. Starred· QUestions 
• Starred Questions! Nos. fn-56 were orally answered. Replies to re-
maining quesUons were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarrerl Questions Nos. 6Gl-612, 61~24. 626--640. 642-
(i5!. 653-657 and 659-800 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-

• 

0) A copy of the Iron Ore Mines Labour Welfare C~s (Amend~ 
ment) Rule.>, 1972 (Hindi and Englisn ver~ons) published in 
Notification No. G.S.R. 637 in Gazette of India dated the 3rd 
June. 1972, under sub-section (4) of section 8 of th'e Iron One 
Mines Labour Welfare Cess Act, 1961. 

*(2) A COpy each of the follOWing Notification~ (Hihdi and English 
versions) under sub-section (1) of section 28 of the Mines find 
Minerals (Regulation and Development) Act, 1957:-

(i) The Mineral Concession (First Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 319 in Gazette of lridia dated 
the 18th March, 1972. 

Oi) The Mineral Concession (Second Amendment) Rules, 1.972 
published in Notification No. G.S.R. 399 in Gazette (if India 
dated the 1st April, 1972. 

(3) A copy of Notification No. a.s.R. 242(E) (Hindi and English 
versions) published in Gazette of India dated the 10th April, 
1972, making certain amendments to Notification No. a.s.R. 
70(E) dated the 3rd February, 1972, under suh-section (3) of 
section 24 of the Passports Act, 1967. 

(4) A copy of the Annual Accounts (Hindi .and English versions) 
of the Employees' Provident Fund Organh':'lf.ion. aloliq \'lith 
the Audit Report thereon for the ~ar ·1007-68. 

---- ._-------
-The Notifications were· previcusly laid on the Table on the lRth May. 

1972 and were re-laid under Rule 234(2) of the Rul~s of Procedure. 
[P.T.O. 
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4. Meesaps from Bajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sittin~ held on the 31st July, 1972, Rajya Sabha 
adopted a motion· extending the time for presentation of the 
Report of the Joint Committee of the Houses on the Prevention 
of Water Pollution Bill, 1969, upto the first day of the Eighty-
second Session of Rajya Sabba. 

(if) That at its sitting held on the 31st July, 1972, Rajya Sabha 
adopted a motion extending the time for presentation of the 
Report of the Joint Committee of the Houses on the Homoeo-
patJty Central Council Bill, 1971, upto the last day of the 
Eighty-second Session of Rajya Sabha. 

(iii) That at its sitting beld on the 1st August, 1972, Ran-a Sabha 
adopted a motion extending the time for presentation of thE> 
Report of the Joint Committee of the Houses on the Advocates 
(Amendment) Bill, 1970, upto the first day df the last week' of 
the Eighty-second Session of Rajya Sabha. 

(iv) That at its sitting held on the 1st August, 1972, Rajya Sabha 
passed a motion referring the Adoption of Children Btll, 1972, 

.'to a Joint Committee of the Houses consis.ting of 45 Members. 
\ . .i/ 15 Members from Rajya Sabha, namely:-

(1) Sbri Nageshwar Prasad Shahi 
(2) Shri Shya.m Dhar Misra 
(3) Shri Man Singh Verma 
(4) Shri Dahyabhai V. Patel 
(5) Shri S. Kumaran 
(6) Shri V. V. Swaminathan 
(7) Sbri Todak Basar 
(8) Shrimati Sushila Shankar Adivarekar 
(9) Shri Bhalya Ram Munda 

(10) Shri M. R. Krishna ,. 
(11) Shri Joachim Alva 
(12) Shri Maqsood Ali Khan 
(13) Shri Bijoy Chandra Bhagavati 
(14) Shri Shankar Lal Tiwari 
(15) Shrimati Lakshmi Kumari Chundawat 

and 30 Members from Lok Sabha and .recommended that Lok 
Sabha do join in the said Joint Committee and communicate to 
that House the names of Members to be appointed by L('k 
Sabha to the said Joint Committee. 

(v) That at its sitting held on the 31st July, 1972, RajYH Sabha 
passed the Indian Telegraph (Amendment) Bill, 1972. 

(vi) That at its sitting held on the 31st July, 1972, Rajya Sabha 
passed the Rice-Milling lndustry (Regulation) Amendment. 
Bill, 1972. 
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S. Bills Passed by Bajya Sabha-Laid 011 the Talrle 
Secretary laid on the Table a copy each of the following Bills, as 

tla8sed by Rajya Sabha:-
(1) The Indian Telegraph (Amendment) Bill. 1972. 
(2) The Rice-Milling Industry (Regulation) Amendment Bill, 1972. 

6. Motions Regarding Reports of Joint Cemmittees 
(i) Shri A. P. Sharma moved the following motion:-

"That this House do extend upto the 185t day of the next fH?ssion. 
the time for the presentation of the Report of the Joint Com-
mittee on the Bill further to amend the Mines Act, 1952." 

The moLon was adopted. 
(ii) Shri R. D. Bhandare moved the following motion:-

"That this House do extend upto the first day of the last week of 
the next session, the time for the pre.;entation of the Report of 
the Joint Committee on the Bill to emend tm Untouchability 
(Offences) Act. 1955 and further to ~mend the Repr~5entation 
of 'the People Act, 1951." 

The motion was adopted. 
7. Matter Under Rule 377 

Shri Jyotirmoy Bosu raised a matter regarding press report about the 
Newspaper Companies Bill. 1972. ' 

The Minister of State for Information and Broadcasting made a state-
ment on the 'subject. 
S. Government Bill-PasSed • ,/ 

The Payment of Gratuity Bill, 1971, as reported by Select CoVm'ittee 
Discussion on the motion for consideration of the Bill, as reported by 

the Select Committee, moved on the 2nd August, 1972, continued. 
The following Members took part in the debate:-

(1) Shri N. Sreekantan Nair 
(2) Shri K. Narayana Rao 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(3) Shri Hukam Chand Kachwai 

• (4) Shri Ramsingh Bhai 
(5) Shri Vasant Sathe 
(6) Shri Nathu Ram Ahirwar 

Shri R. K. Khadilkar replied to the debate. 
The motion fer consideration was adopted and clause~by-clOltise consi-

deration of the Bill was taken up. : 
Clause 2 was adopted, as amended. 
Clauses 3 to 15 were adopted. 
Clause 1, the Enacting Formula and the Long Title were alsu adopted. 

[P.T.U. 
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The motion that the Bill, as am~nded, be passed· was moved by 
Shri R. K. K1;ladilkar. 

The following Members took part in the debate:-
(1) Shri Dinen Bhattacharya 
(2) Shri Sarjoo Pandey 
(3) Sbri R. K. Khadilkar 

The motion was adopted and the. am.' ·as amended, was passed. 

9. Government Bill-Under' Consideration 
The Coking Coa.t Mines (NationaliBation) Bill, 1972 

Clause-by-c1ause Nnsideration of the Bill was taken up. 
Chuses 2 to 12 were adopted. 
Clause 13 was adopred, as amended. 
Clauses 14 to 16 were adopted. 
Consideration of Clause 17 was taken up but not concluded. 
The di''scussion on the B]1 was not concluded. 

10. Discussion Under Rule 193 
Shri Jyotirmoy Bosu raised a discussion on the draught situation in 

various parts of the country. 
The following Members took part in the debate:-

(1) Shri Bhagwat Jha Azad 
(2) Shri M. Kalyanasundaram 
(3) Shrl Anandi Charan Das 
(4) Shri J. M. Gowder 
(5) Shri Dinesh Singh 
(6) Shri Atal Bihari Vajpayee 
(7) Shri Shanker Rao Savant 
(8) Shri P. K. Deo 
(9) Pandit D. N. Tiwary 

(10) Shri S. N. Singh 
(11) Shri Rana Bahadur Singh 
(12) Shri Shyamnandan Mishra 
(13) Shri N. Tombi Singh 
(14) Shri M. C. Daga 
(15) Shr: K. M. "M?dhukar" 
(16) Shrimati Sahodrabhai Rao 
(17) Shri Balakrishna Venkanna Naik 
(18) Shri Sh;v Kumar Shastri 
(19) Shri D. D. n~sai 
(20) Shri C. D. Gautam 
(21) Shri Natwarlal Patel 
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(22) Shri Sukhdeo Prasad Verma 
(23) Shri Vasant Sathe 
(24) Shri K. Suryanarayana 
(25) Shri Md. Jamilurr,"!'1man 
(26) Shri N. K. Sanghi 
(27) Shri Biren Dutta 
(28) Shri Chandrika Prasad 
(29) Shri M. R. Gopsl Reddy ...... 
(30) Shri Ram Shekhar Prasad Singh 
(31) Shri R. D. Bhandare 
(32) Shri Sat Pal Kapur 
(33) Shri Janaki Ballav Patnaik 
(34) Shri K. Ramakrishna Reddy 
(35) Shri R. P. Yadav 
(36) Shri Bishwanath Roy 
(37) Shri Shankar Dayal Singh 
(38) S~lri Nathu Ram Ahirwar 
(39) Shri N. P. Yadav 
(40) Shri Shibban Lal Saksena 
(41) Shri Chhatrapati Ambesh 
(42) Shri Ramkanwar 
(43) Shri Nageshwar Dwivedi 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
8.52 P.M. 

(Lok Sabhs' adjourned till 11 A.M. on Friday, the 4th Augu5t, 1972) 
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BULLETIN-PART I 
[Brief Record of. Proceedings ] I I' 

---"j"'" ., '." 

Friday, Allgust 4, ID12/Sr.avana 13, 1894 (Saka) 
• f", 

N •. IM 
IlA.M.· 
1. Statw_:Q1I8StioIlli 

St.ar~ed Qqest.i.'Pru; NQs~83,.;8~ 87 ........ 8l)..a,nd 91weJ:'t! orally answered. 
Replies to rema'inin~ qu~ .. tions were laid on the Table .. 
2. Uastured Q~stions 

Replies to Unstarred Questions Nos. 801-823, 825--980. 982-992 and 
994-1000 were laid on the Table. 
3. Calling Attention . .. 

Shri Baksi Nayak called the attention of the Minister .of Education 
and Social Welfare to the reppr.ted diseontent ~ong teachers· of Delhi 
University over the setting up of College Councils. 

The Minister of Education and Social Welfare made a statement in 
regard thereto. . I 

4 .. Pa~n Laid 011. the· Table 

• 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 273(E) (Hi.ddt and English 

versions) published in Gazette of IIndia d.ated the 4th May, 
1972, under section 51 of the Finance (No.2) Act, 1971. 

(2) A copy of Notification .No,O.S.R, 294(E) (Hindi' and English 
versions) published in Gazette of India dated the 28th May, 
19"12, under sub-secticim (5) of section 62 of the Finance Act, 
197·2. 

(3) A copy of Notification No. G.S.R. 290(E» (Hindi and En~1ish 
versions) published in Gazette of India dated the 28th May, 
1972, under sub-sect;on (5)· of section 65 >of. the ,Finance I~ct, 
1972. 

(4) A copy of the Securities Contracts (Reguia'ion), Amendment 
R.ules 1972 (Hindi and English versions) published In 
Notification Na. G.S.R. 685 in Gazette of India'dated the 10th 
June, 1972, under su.b-secticm (3) of section: 30 . of the Secu-
rities Contracts (Regulation) Act, 1956. 

(5) A copy each of the followine Notifications (Hindi and En(!lillh 
versions) under subsection (3) of section 15 .of the Government 
Savings Ba·nks Act, IIJ73:- . 
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(ij The Post Office Savings Banks (Fifth Amendment) Rules, 
1972, published in Notification No. G.S.R. 566 in Gazette 
of India dated the 20th May, 1972. 

(il) The Mysore Government. Savings Banks (Amendment) 
Rules, 1972, published in Notification No. G.S.R. 750 in 
Gazette of India dated t~ 17th June, 1972. 

(6) A copy of the Emergenpy Risks (Goods) Insurance (Second 
Amendment) Schem~) 1972 (Hindi and English versions) 
published in Notification No. S.O. 422 in Gazette of India 
dated the 13th June, 1972, under sUb-section (6) of Fection 
5 of the Emergency Risks (Goods) Insurance Act, 1971. 

(7) A copy of the Emergency' Risks (Undertakings) Insurance 
(Second Amendment) Scheme, 1972 (Hindi and English 
versions) published in Notification No. S.O. 423 in Gazette of 
India dated the 13th June, 1972, under sub-section (7) of 

. section 3 of the Emergencv RiSks (Undertakings) Insurance 
Act, 1971. . 

(8) A copy of Notification No. G.S.R. 272(E) (Hindi and En~lish 
versions) published in Gazette of India dated the 4th May. 
1972 issued under section 5 of the Inland Air Travel Tax Act, 
1971. 

(9) A copy of the Customs and Central Excise Duties Drawb3ck 
(Amendment) Rules. 1972 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 694 in Gazette of Indit'. 
dated the 10th June, 1972, under section 159 of the Customs 
Act, 1962 and section 38 of the Central Excises and Salt Act, 
1944. 

(10) A copy each of the following Notificatibns (Hii\di and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 283(E) published in Gazette of India dated the 22nd 
May, 1972 together with an explanatory memorandum. 

(U) G.S.R. 284(E) published in Gazette of India dated the 24th 
May, 1972 together with an explanatory memor·andum. 

(iii)G.S.R. 295(E) to 296(E) published in Gazette of India dated 
the 28th May, 1972 together with an explanatory memo-
randum. 

(tv) G.S.R. 303(E) published in Gazette of India dated the 1st 
June. 1972 together with an explanatory memorandum. 

(v) G.S.R. 643. published in Gazette of India dated the 3rd 
June, 1972 together with .an explanatory memorandum . 

. (vi) G.S.R. 661 published in Gazette of India dated the 3rd 
June .. 1972 together with ,an explanat()ry memorandum, 

(vii) G.S.R. 686 and G.5.R. 687 publi~hed in Gazette of India 
dated the 10th uJne, 1972 together . with ap explanatory 
memorandum. 
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• 

• 

(viii) O.S.R. 688· and O.S.R. 689publisbed in Gazette of J,ndia 
. dated the 10th.Juf.'lEl, 1972 together with an explanatory 
memorandum. 

(ix) a.s.R. 690 published in Gazette of India dated the 10th 
June, 1972 together witth an e:lf.planatory memorandum. 

(x) G.S.R. 691 published in Gazette of India dated the 10th 
June, 1972 together witth an explanatory memorandum. 

(11) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Exche Rules, 1~44:-

(i) G.S.R. 291 (E) to G.S.R. 293(E) published in Gazette Qf India 
dated the 28th May, 1972 together w:th an explanatory 
memorandum. 

(ii) G.S.R. 306(E) published in 9azette of India dated th~ 8th 
June, 1972 together with an 'explanatory memorandum. 

(iii) G.S.R. 308(E) published in Gazette of India d'ated the 15th 
June, 1972 together with an explanatory memorandum. 

(iv) G.S.R. 328(E) published in Gazette 0: India dated the 4th 
July, 1972 together with an explanatory memorandum. 

(v) G.S.n. 339(E) published in Gazette of India dated the 13th 
July, 1972 together with an explanatory memorandum. 

(vi) G.S.R. 613 publshed in Gazette of India dated the 20th 
May, 1972 together with an explanatory memorandum. 

(vii) G.S.R. 625 publ"shed i~ Gazette cf India dated the 27th 
May, 1972 together with an explanatory memorandum. 

(viii) G.S.R. 644 published in Gazette of Indiq dated tohe 3rd 
June, 1972 togetJ-.cr w th art explanatory memorandum. 

(ix) G.S.R. 645 published in Gazette of India daUeq. the 3rd 
June, 1972 together with an explanatory memorandum. 

(x) a.s.R. 646 published in Gazette of India dated the 3rd 
June, 1972 together with an explanatory memorandum. 

(xi) G.S.R. 693 published in Gazette of India dated the 10th 
June, 1972 together w~th Dn explanatory memorandum. 

(xii) G.S.R. 751 published in Gazette of India dated the 17th 
June, 1972 together with 1;'In explan9tory mcmorandun. 

(xLi) G.S.R. 752 publish~d in Gazette of India dated the 17th 
June, 1972 together with an explamtory memorandu"n. 

(xiv) G.S.R. 753 publbhed in Gazette of India dated th~ 17th 
June, 1972 together w:th an explanatory memorandu;l. 

(xv) G.S.R. 807 published in Gazette of India dated t'1e lst 
July, 1972 together with an explanatory m«:mol'andum. 

(xvi) G.S.R. 808 published in Gazette of. India dated the 1st 
July, 1972 together with an explanatory memorandum. 

(xvii) G.S.R. 809 published in Gazette of India' dated the 1st 
July, 1972 together with an explanatory memorandum. 
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(12) A coW Of the CentrBIExeise (Eighth Amendment) ,HUles, !972 

(Hinch and 'English versions) published in' Noti.fication No. 
G.S.R. 836 in Gazette of India dated tilt! 1Mh: Jul,-, 1972, under 
section 38 of the Central Excises. and Salt Act, 1944. 

(13) A ,copy each of the following Notifications (Hindi,·and English 
versions) under section 159 of th~ Custom~ Act. 1962:...,... 

(i) G.S.R. 325(E) published in Gazette of India dl'~d the 26th, 
June, 1972 together with an explanatory melllorandum. 

(ii) G.S.R. 784 pu,blished in Gazette of IndHI dated. the 24th 
June, 1972. 

(14) A 'copy ea(!h of the following Notifications ;~Hindi ·and English 
versions) under sub-section (6) of section 3 of the E&;:;ential 
Commodities 'Act, 1955:-

(i) The Kerosene (Fixation of. Ceiling Prices) Fourth Amend-
ment Order, 1972, l'ublish·ad.in Notification No. G.S.ft. '330(E) 
in Gazette of India d~ted- the 6th JulY7 1972. 

(ii) The Kerosene (F.:xation of Ceiling Prices) Fifth Amcntj." 
ment Order, 19'12, published in Notification No .. O.s.R. 331 (E) 
in Gazette of India dated the 6th July, 1972. 

(iti) The Petroleum Products (Supply and Distribution) Order. 
1972, published in Notification No. G.S.R. 825 in Gazette of 
India dated the 8th July, 1972. 

5. Statement . Regarding Government B1I8iness 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 7th August, 1972. 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled at' 2.05 P.M.) 

6. Government Bill-Passed, 
The Coking Coal Mines (Nationalisation) Bill, 1972. 

Clause-by-clause consideration of the Bill continued. 
,Clauses 1.'7 to 21 were adopted. 
Clauses 22 and 23 were adopted. as amended. 
Clauses 24 to 29 were adopted. 
Clause' 30 was adopted, as amended. 
Clauses 31 to 36 and the Fir~t and Second Schedules M!re adoptecf. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill. as amended, be passed was moved by 

Shri Shah Nawaz Khan. 
The following Members took part in the debate:-

(1) Shri Dinen Bhattacharya 
(2) Shri H.. M. Patel 
(3) Shri K.. M. "Madhukar" 
(4) Shri S. Mohan Kumaramanglam 

The motion was adopted and the Bill. as amended. was passed. 
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7. Government Bill-Under Com:'dcration 
The Diplomatic Relations (Vienna Convention) Bill, 1971, as reported 

by Select Committee 
The motion for consideration of the Bill, as reported by the Select 

Committee, was moved by Shri Surendra Pal Singh. 
The following Members took p~rt in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Mohan Raj 
(3) Shri H. N. Mukerjee (Speech unfinished). 

The discussion was not concluded. 
8. Motion Regarding Fifteenth Report of Committee on Private Memben' 

Bills and Resolutions 
Shri Narain Chand Parashar moved the following motion:-

"That this House do agree with the Fifteenth Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 2nd August, 1972." 

The motion was adopted. 
9. Private Members' Bills-Introduced 

(1) The Bihar Atomic Authority Bill, 1972 by Shri S. M. Banerjee. 
(2) The Caste System (Abolition) Bill, 1972, by Shri Yamuna 

Prasad MandaI: 
(3) The Constitution (Amendment) Bill, 1972 (Amendment of 

Ninth Schedule) (Bill No. 68 of 1972), by Shri C. K. 
Chandrappan. 

(4) The Constitution (Amendment) Bill, 1972 (Amendment of 
Ninth Schedule) (Bill No. 70 of 1972), by Shri C. K. 
Chandrappan. 

The motion for leave to introduce the Bill moved by Shri C. K. 
Chandrappan was opposed. The motion was adopted .."nd the Bill was 
introduced. 
10. Private Member's Bill-Neptived 
The Constitution (Amendment) Bill, 1971 (Amendment of article 74) 

by Dr. KaTni Singh 

• Discussion on the motion for consideration of the Bill moved by 
Dr. Karni Singh on the 26th May, 1972, continued. 

The followilng members took part in the debate:-
(1) Shri R. D. Bhandare 
(2) Shri Madhuryya Haldar 
(3) Shrl B. R. Shukla 
(4) Shri J. M. Gowder 
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,. ... 

(5) Shri Dinesh Chandra Gos~ami 
(6) Shri Atal Bihari VaJPay~~ 

"(7) Shri"Niti Raj 'Singh' Chaud.bury 

, . ~ :' 1· 

'. A. motion, tlnt the debate Qn th.e Bill. be adjourned, moved by Shr:mati 
Marjorie Godfrey, was negatived .. 

On the motion for consideration of the Bill, theHoU8e divided., Ayes 
Nil; Noes 99. 

The motion was declared as not carried. 
11. Private Member's Bill-Withdrawn 

The Factories (Amendment) Bill, i972 (Insertion of new section 9A) 
by Shri S. C, Samant'3. 

~ ;t:rJ'-~i .~~JIt~J:'s IijJJ~lJn"8f, ~tIe~ijOll . : ., . ' 
The Constitution (Amendment) Bill, 1971 (Insertion bftt!w'th'ticler 23A, 

23B ant;i 23C).by Sh:ri. Madhu Danda.V4te 
.' T.h~ .motiQIl for consideration of the Bill was moved by Shri Madhu 
ID~~ay~te.. . . 

The following Members ,took part in the debate:~ 
(1) Shri Dinen Bhattacharya 

• I l., 

(2) Shri M. R. Gopa} Reddy ~ 
. '.J : '! (~) ~hri S. ¥. Bane~,jee 
: ••. ' I" ." ' •• 

(4) Dr. G. S. Melkote (Speech unfinished) • 
.. ;, The .diS(lullllfj!on WIJS n~t, concluded.. 
W~P.M. 

(Lo)t Sapha adjourned till, 11 A.M. on Mpnday, t~ 7th Au~ust, 1972) 
'.. l " .... " ",,:" : • . ' ',.', .. 

. . :~. 
.. 

:. 'i 

.~ 1. .. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, August 7, 1972/Sravana 16, 1984 (Saka) 

No. 165 
11 A.M. 
Obituary Reference 

. The Speaker; Shrimati Indira Gandhi; Sarva·shri Samar Mukherjee, 
Era Sezhiyan, M. Kalyanasundaram, Hukam Chand Kachwai, Shyam-
nandan Mishrs, and Madhu Dandavate made references to the passing 
away of Shri Iswar Marandi, who was a sitting Member of Lok Sabha. 

As a mark of respect to the memory of Shri Iswar Marandi, Members 
stood in silence for a short while and thereafter the House was adjourned 
for the day. 

11.08 A.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th August, 1972) 
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LOKSABHA 

,·BULLETIN-PART I 
(Brief Record of Procee4!ngs], 

Tuesday, August 8, 19'72\Sravana 17, 1894 (Saka) " 

No. 166 , ~ / 

11 A.M. 
1. Starred Questions 

Starred Questions Nos. 122-124, 126, 127, 129 and 130 were orally 
answered. Replies to remaining questions were laid on' the Table. " 

t Repl\es to Starred Questions Nos. 101-120 for the 7th August, 1972 
were also laid on the Table today, Lok Sabha having adjourned without 
taking up questions on the 7th August, 1972. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1201-1400 were laid qnthe Table. 
Replies to Unstarred Questions Nos. 1001-1019, 1021, 1023-1056, 1058, 

10tiO-1186, 1188-1192 and 1194-1200 for the 7th August, 1972 were also 
laid on the Table. -

A statement by the Minister of State in the Ministry of Agriculture 
correcting the reply given on the 1st May, 1972 to Unstarred Question No. 
4555 regarding free ration to villagers in Kargil due to famine' conditions 
and giving rasons for delay in correcting the reply was also laid on the 
Table today, Lok Sabha having adjourned without transacting any busi-
ness on the 7th August, 1972. 

3. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Hindi and English verSions) on 

the accounts of the National Council of Educational Research 
and Training tor the year 1969-70 . 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of sectiofl 3 of the' Essential 
Commodities Act, 1955:-

(i) S.O. 462(E) published in Gazette of India dated the 4th July, 
1972, making certain amendment in the Delhi, Meerut and 
Bulandshahr Milk and Milk Products Control Order, 1972. 

(ii) S.O. 480(E) published in Gazette of India dated the 7th July, 
1972, makinl-! certain amendment in the Delhi, Meerut and 

Bulandshahr Milk and Milk Products Control Order, 1972. 
[P.T.O. 
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(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Coir Mattings (Inspection) Rules, 1972, pub-
lished in Notification No. S.O. 1387 in Gazette of India dated 
the 3rd June, 1972. 

(ii) The Export of Ceramic Products (Inspection) Amendment 
Rules, 1972, published in Notification No. S.O. 1444 in Gazette 
of India dated the 17th June, 1972. 

(iii) The Export (Quality Control and Inspection) Amendment 
Rules, 1972, published in Notification No. S.O. 1855 in Gazette 
of India dated the 22nd July, 1972. 

(4) A copy of the Public Provident Fund (Amendment) Scheme, 
1972 (Hindi and English versions) published in Notification No. 
G.S.R. 368(E) in Gazette of India dated the 1st August, 1972, 
under section 12 of the Public Provident Fund Act, 1968. 

(5) The following statements showin~ the action taken by the 
Government on various assurances, promises and undertakings 
given by the Ministers during the various sessions of L'ok 
Sabha:-

Fourth Lok Sabha 

(i) StatemE'nt No. XXXII 

(ii) Statement No. XXIV 

(iii) Statement No. XXXIII 

(iv) Statement No. XXII 

(v) Statement No. XXI 

fvi) Statement No. XXIII 

(vii) Statement No. XIV 

(viii) Statement No. XIII 

Second Session, 1967 

Sixth Session, 1968 

Seventh Session, 1969 

Eighth Session, 1969 

Ninth Session, 1969 

Tenth Session, 1970 

Eleventh Session, 1970 

Twelfth Session, 1970 

Fifth Lok Sabha 

(ix) Statement No. VIII First Session, 1971 

(x) Statement No. XIV 

(xi) Statement No. VI 

(xii) Statement No. III 

(xiii) Statement No. IV 

Second Session, 1971 

Third Session, 1971 

Fourth Session, 1972 

Fourth Session, 1972 

(6) A copy of the Annual Report (Hindi version) of the Indian 
Institute of Technology, Madras, for the year 1970-71. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Management, Ahmedabad, for the year 
1970-71. 

(8) A copy of the Audit Certificate dated the 19th April, 1972 
(Hindi and English versions) on the accounts of the Khuda 
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Bakhsh Oriental Public Library, Patna, for the year 1970-71, 
under sub-section (4) of section 21 of the Khuda Bakhsh 
Oriental Public Library Act, 1969, along with an explanatory 
statement. 

(9) A copy of the Annual Accounts (Hindi and English versions) 
of the University Grants Commission for the year 1969-70 
together with the Audit Report thereon, under sub-section (4) 
of section 19 of the University Grants Commission Act, 
1956. 

:'14. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 1st August, 1972, Rajya Sabha passed the Dentists (Amendment) 
Bill, 1972. 

5. Bill Passed by Rajya Sabba-Laid on the Table 
Secretary laid on the Table a copy of the Dentists (Amendment) Bill, 

1972, as pased by Rajya Sabha on the 1st August. 1972 . 
• 6. Motion for Election to Committee 

Prof. S. Nurul Hasan moved the following motion:-
"That in pursuance of paragraph 1 of the Ministry of Education, 

Social Welfare and Culture, Resolution No. 3611[72-M, dated the 
13th April, 1972, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves, to serve as memberS-of the Central 
Advisory Board of Archaeology, subject to the other provisions 
of the said Resolution." 

The motion was adopted. 

"7. Government Bill-Introduced 
The Income-tax (Amendment) Bill, 1972. 

•. Statement Regarding Ordinance-Laid on the Table , 
An explanatory statement (Hindi and English versions) gIvmg reasons 

for immediate legislation by the Income-tax (Amendment) Ordinance, 
1972, was laid on the Table under rule 71 (1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

9. G3vernment Bill-Introduced 
The Public Debt (Amendment) Bill, 1972. 

10. Government Bill-Under Consideration 

The biplomatic Relations (Vienna Convention) Bill, 1971, as reported 
by Select Committee 

Discussion on ~he motion for consideration of the Bill, as reported by 
the Select CommIttee, moved on the 4th August, 1972, continued . 

• [P.T.O. 
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The following Members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Dr. H. P. Sharma (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

11. -Discussion Under Rule 193 
Shri D. K. Panda raised a discussion on the flood situation in various 

parts of the country. 
The following Members took part in the debate:-

(1) Shri L. D. Kotoki 
(2) Shri Shyama Prasanna Bhattacharyya 
(3) ShJli Chandrika Prasad 
(4) Shri J. Matha Gowder 
(5) Shri Arjun Sethi 
(6) Shri G. P. Yadav 
(7) Shri Hari Kishore Singh 
(8) Shri P. K. Deo 
(9) Shri A. K. M. lshaque 

(10) Shri Samar Guha 
(11) Shri Dinesh Chandra Goswami 
(12) Shri Kumar Majhi 
(13) Shri B. K.' Daschowdhury 
(14) Shri Chintamani Panigrahi 
(15) Shri Biren Engti 
(16) Shri Dharnidhar Das 
(17) Shrimati Sheela Kaul 
(18) Shri N. Tombi Singh 
(19) Shri Balakrishna Vcnkanna Naik 
(20) Shri M. C. Daga 
(21) Shri Shyam Sunder Mohapatra 
(22) Shri N. P. Yadav 
(23) Shri Mulki Raj Saini 

Dr. K. L. Rao replied to the discussion. 
5.53 P.M. 

(Lok Sabha adjourned till J 1 A.M. on Wednesday, the 9th August. 
1972). 
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[Brief Record of Proceedings] 
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Wedn~sday, August 9, 19721Sravana 18, 1894 (Saka) 

No. 167 

To pay homage to the mArtyrs ()f 1942 movement and 8'11 other fre@~ 
·dom struggles, Members lltood in silence for a short while. 
Z •. ~t.rred Questions 

Starred Questions Nos. 141-144, 146-148, 154, 157 ~nd 158 wer~ 
orally answered. Replies toremai,nil1g questions were laid on. the Table. 
3. Un .... redQueatiOll. 

Replies to Unstarred Questions Nos. 1401-1406, 14~1439, 1441, 
1442, 1444-1474, 14~6-1529, 1531-1544, l546-1590,1592-1595, 1597. 
1598 and 1600 were laid on the Table.· 
4. Short Notice Question 

Short Notice Question No. 1 addressed to the Minisrer of Industrial 
Development regarding closure o{ Simpson Group of Industries, Madras. 
was orally answered lind supplementaries were alSQ answered thereon. 
5. Calling Attention 

The Minister of State for Horne Affairs made a further statement 
• regarding the reportP.d recent. incident of burning alive of ten Harijan 

women and children in Machhariya village of Moradabad District in 
U.P., to which his attention wa~ called bv Shri Hari Singh on the 2nd 
August, 1972. 

QuemoDSon the .te,tement were asked. The Minister of State for 
Hdtne Affairs replied. 

- 6; P .... l'II Laid ... tbe Talale 
The" following -papers werf"lRid on the Table:":"" 

(1) A copy of the Annual Report (Hindi and English versions) of 
the National Research Development Corporaijpn of India, NeW 
Delhi, for the year 1970-71 along with the Audited Accounts 
and the comments of the Comptroller and Auditor Genera) 

., thefeoo,' under sub.section (1) of section 619A _·of the Com-
panies Act, 1956, 
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(2) A copy of the Cinematograph (Censorship) Amen~ent 
Rules, 1972 (Hindi and English versions) published in Noti-
fication No. G.S.R 821 in Gazette of India q.ated the 8th July, 
1972, under sub-section (3) of section 8 of the Cinematograph 
Act, 1952. ' 

(3) A copy of the C~~iopst pf Inquiry (Central) Rules, 1972 
(Hindi and EngllSh: versions) published in Notification 
No. G.S.R. 899 in Gazette of India dated the 29th July, 1972, 
under sub-section (3) of 'sieetlon: 12 of the Commiss;ons 01 
Inquiry Act, 1952. 

(4) A copy ~a~h of the. fQllow.ing Notifications (Hindi and English') 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:- ' 

(i) The Indian Administrative Service (Pay) Ninth Amendment 
Rules, 1972, pubH3thed in Notification No. G.S.R. 793 in 
Gazette of Indla dated the 1st July, 1972. 

(ii) The Indian Police Service (Pay) Seventh Amendmetrt Rules, 
1972, published in Notification No. G.S.R. 794 in gazette of 
India dated the 1st July, 1972. .::. 

(iii) The Indian Police ~rvice (Uniform) Amendment Rqles. 
1972, published in Notification No. G.S.R. 933 in Gazette of 
India dated the 5th August, 1972. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 22 of ttK! Central 
Industrial Security Force Act, 1968:- . 

(i) The Central Industrial Security ForCe (Amendment) Rules, 
1972, published in Notification No. S.O. 1752 in Gazette of 
India dated the 15th July, 1972. 

(ii) S.O. 1753 published in Gazette of India' dated the 15th July ) 
1972 containing corrigendum to the Central Industri a I'" , 
Security Force Rules, 1969 published in Notification No. S.O. 
4632 dabed the 14th November, 1969. '. 

7. Report of Committee on Private Members' Bills and RetIolutienS 
Shri G. G. Swell presented the Sixteentl) Report of the,Committee 

on Private Members' Bills and Resolutions. 
8. Government Bills-Passed 

(j..)" The Diplomatic Relations (Vienna Cmr:vention) Bill, 1971', as 
J repo1'ted by Select Committee • 
Discussion on the motion for consideration of the Bill;, Bit report~d:;by 

the S~lect Committee, moved on the 4th August, 19.72, eontin,ued. 
The following Members took part in the debate:-

,(I) Dr. H. P. Shanna 
(2) Shri R. D. Bhandare. : 

(Loic'Sabha adjourned at i P.M. and re~as$~bled at 2.05 P.M.) 

Shri Surendra Pal Singh replied to the debabe. 
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c· The motion for consideration was adopted 'and ctau&e:.by-claUie' consi-
"dt'l'l'tion of.-the Bill was . taken up.. " 

• 

;Clauses 2 to 11 .and tlae Schedule were adopted; 
Clause 1, the Enacting Formula.and .the Long Title were ab;o adopted. 
The motion that the 'Bil1;,8 •. rtfQried b!t, ·the. Select: Committee,,' be 

passed w~ moved by Shri Surendra Pal Singh. 
The motion w~s adopted and, the Bill, as re~x:~d by' theSel~t. Com-

mittee, was passed. . 
(ii) The Supre?7'W3 Court (EnZ*gemen.t Of CriminGI Appellat~ J,,~dic-:.., 

tion.) Amendment Bill, 1972, (18 passed by .Rajya S(%bha. l.,/"' 
The motion for consideration of the Bill, as passed by Rajya' Sabha, 

was moved by Shri Niti Raj Sihgh Chaudhury. 
The following Members took part in the debate:-

(1) Shri Madb.uryya Haldar 
(2) Dr. Laxminarayan Pandeya 
(3) Shri J. Matha Gowder 

Shri Niti Raj Singh .~haudhury replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause consi-

deration of the Bill was taken up. 
Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be piis~ was meved by Shri Niti Raj Singh 

Chaudhury. 
, I 

The motion was adopted and the Bill was PflSseq. 

(iii) The Indian Telegraph (Ame1Wlmem) Bill, 1972, as :paled by 
Rajya Sabha 

The motion for consideration of the Bill, as ~ssed by Rajya Sabha, 
was moved by Shri H. N. Banuguna. : 

The following Members took partin the dehate!-
(1) Shri Dinen Bhattacharya 
(2) Shri C. Chittibabu 
(3) Shri Bibhuti Mishra 
(4) Shri Sarjoo Pandey 
(5) Shri Rudra Pratap Singh 
(6) Shri Hukam Chand Kaehwai 

Shri H. N. Bahuguna replied to the debate. 

.. I'~' 

The motion for consideration was adopted and claUJe-by"C18UJe consi-
deration of the Bill was taken up. 
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Cla:u/ie 2 wa-li }l~o~ted.., " ; , _",', ': "i i 

Clause 1, the Enacting Formula and the I;.oog'.Title, were,.lso adopted. 
, . 

The motion that" the Bil1~' passed wal': moved· by Shri"lL N~ Bah"guna. 
.. Th~ adopted •• 'B .... Bill was ~ .;, , ... 
t. 0. t""BiU-Uncier' CeaaWuatioa' I,', " :-' -

The Disturbed' A;e~s '(SPecial Courts)' Bill,' 1972' ' . ~ 
,'" 'Theinoti'on 'fot con'sicrefation 'of the "Bill wbmoved by' shri Ram 

r " 

Niwas Mirdha. ' ,,:," ., ,'" 
The following MerrtbeR took ~art:th the debate: ...... · , ,., 

(1) Shri Biren Dutta .. 
(2) Shri Dinesh Chandra Goswami 

r .. 

(3) Shri Sarjoo Pandey 
(4) Shri Bibhuti Mishra 
(5) Shri J. Matha Gowder 
(6) Shri M. C. Daga 
(7) Shri R D. Bhandare 

Shri Ram Niwas Mirdha replied to the debate. 
"An amendment for reference of the Bill to a Joint Committee moved 

by Shri R. D. Bhandare was adopted as follows:-

.,' ,-

or •• 

"That the Bill to provide for the speedy trial of certain offences in 
certain areas and for matters connected therewith be referred 
to a .toint Committee 'of the Houses, ('onsisting of 45 Members,. 
30 from this H~,namely:-

(1) Shri S. C. Besra 
(2) Shri Biren Dutta 
(3) ;Shri Madhu Dalt1davate 
(4) Shri P. K. Deo 
(5) Shri C. C. Desai 
(6) Shri Devinder Singh Garcha 
(7) Shri Karan Singb Yadav 
(8) Shri Sarjoo Pandey 
(9) Shri L. D. Kotoki 

(10) Shrimatr T;' Lakshmikanthamma 
(11) Shri Priya Ranjan Das Munli 
(12) Shd Krishna Chandra Pant 
(13) Shri AnantraoPatil 

-fl4) Shri, Banamali Patnaik 
(15) Shri S. Radhakrishnan 

. (16) Shri G. S. MishrQl 
'om 



(17) Shri P. Ankin~ Prasadarao 
(18) Sbri M. Satyanarayan Rao 
(19) Shri'Vayalar Ravi 
(20) Shri Ebrahim Sulaiman Sait 
(21) Shri Ersmo de Sequeira 
(22) Shri Shambhu Nath 
(23) Shri Nawal Kishore Sharma 
(24) Shri Shiva Cbandika 
(25) S~riB. R. Shukla 
(26) Shri Mukhtiar Singh Malik 
(27) Shri N. Tombi Singh 
(28) Shri Tayyab Hussain 
(29) Shri TUlsidas Dasappa 

• (30) Shri G. Viswanathan; 
and 15 from Rajya Sabha; 

" ..... , Cor ... 

.. 

that in order to constitute a sitting of the Joint Committee, the 
quorum shall be one-third of the total number of members of the Joint 
Committee; 

that the Committee shall make a report to the House by the first day 
of the last week of October, 1972; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variations and modi-
fications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House the names 
of 15 members to be appointed by Rajya Sabha to the Joint Committee." 

Later on, the following *motion moved by Shri R. D. Bhandu-e was 
adopted:-

"That rule 338 of the Rules of Procedure and Conduct of Business 
in Lok Sabha in its application to the motion for resCission of 
the decision of the House adopting amendment for reference 
of the Disturbed Areas (Special Courts) Bill, 1972 to a Joint 
Committee, be suspended." 

i'hereafter, the following motion moved by Shrl R. D. Bhandare was 
also adopted:-

"That the decision of the House adopting amendment for reference 
of the Disturbed Areas (Speci&! Courts) Bill, 1972, to a Joint 
Committee, be rescinded" 

10. STATEMENT BY MINISTER 
The Minister of State for Agriculture made a statement regarding 

current sugar situation. --_.,,---_._--
[P.T.O. 
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" u .. ,lItatf anbour Discuuioa on MaUeQ; .r~ out,. of! ........ ' to 
·Ques~on '., ,. I, 

Dr. Laxminarayan Pandeya raised a half-an-h9ur discussion on points 
arising out of the aaswer given on the 13th April, 1972 to Unstarred . 
Question No. 2767 rega'l'ding Bonus by Sugar Mills in Macihya Pradesh. 

Shri Balgovin~ Verma replied to the discussion. 
12. Motion Regarcii,ng Contempt of the House 

Shri Raj Bahadur moved the following motion:...... ,- ; ','_) 
"This House r~solves that the perso» 'ca:llJilg , 1he~ea-: -(1) 

Siphai Rai and (2) Ram Janam Singh, w~ sl¥>~~d~d tPfew 
some leaflets from the Vis:tors' Gallery on ihe flOor or· the 
House at 15.05 hours today anli w~om the: Wak:h' and \ ;~ard 
Officer took into custody immediat~lli, h~ve 1:ommitted a 
grave offen~ and are guilty of the 'contempt of thIS HoU!~. 

Thi:3 House further resolves that they 'be : sentenced to simple 
imprisonment till 5 P.M. on Thursday, the 10th August, 1972 
and sent to Tihar Jail, Delhi." ' 

The motion was adopted. 
5.l~ P.M. 
(Lot Sabha adjourned. till 11.A.M.on Thursday, the 16th August, 1972).,." 

,0':,;:\' 
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LOK SABRA • 
., I 

BU~:J;IN-PART I , , 
[Brief Record of. Proceedings] .. 

___ .. . i .~;~~.; Hr.·~; <!J'1'~;',)~i ,t 

ThursdaYi August 10, r1972ISrav.ana 19, 1691; ($a~a)~. 'j .:. I. 

, , 
No. 168 

)1 A.M. 
1. Starred Questions 

Starred Questions Nos. 161, 162, 164, 165, 167, 168, 170-172 and 175 
were. orally. answered. Repl1es to Starred Questi01ll3 Nos. 183. t166, 173. 174 

.a.nd 176-180 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1601-1676, 16~8,' 1679, 1661.,.-1737, 
l'f39-1746, 1748-1754, 1756, 1757 and 1759-1778 were laid on the 'I'atlle. 
3. Papers Laid on the Table 

• 

The following papers were laid on th£lTable:-
(1) A copy of the Hindi version ofothe Report of " tM National 

Commission on Labour, 1969 . 
. (2) A copy each of the following NOitificationtl. (Ilind;. ~nd English 

versions) under sub-section (2) ,of .seatioo· 18A .ofthe Indus-
tries (Development and Regul .. 't:Qn) Act, 1951; ....... 

(i) S.O. 365(E) published n Gazette of India dated the 20th May, 
1972 regarding management· of the Hira Mills Limited, 
Ujjain. • 

(ii) S.O. 366(E) published in Gazette of India dated the 20th 
May, 1972 regarding m&nagement bftht' New Bhopal Tex-
tile Mills L:mited, Bhopall. 

(iii) S.O. 432(E) published in Gazette of India dateU. th-a 16th 
June, ]972 regarding management o~ the Model. M:i1l-s Nag-
pur Limi ted, N agpur. . . . 

(3) A copy of the Finance Accounts Gi the Union ,Government for 
the year 1970·71. 

(4) A copy of the Coal Mines (Second Amendment) Reguilations, 
1972 (Hindi and English vers~ons) published in Notification 
No. G.S.R. 877 in Gazette of India dated the 29th July, 1972, 
under sub-sect;on (7) of section 59' of the Mines Act, 1952.' 

4. Message from Rajya SabhB 
Secretary repJrted a message from Rajya Sabh'l th"lt at it" s'tting 

held on the 7th August, 1972, Rajya Sabha agreed without any Etmend-
ment to the Payment of Gratuity Bill. 1972, pD.ssed by Lok Sat,ha on 
the 3rd August, 1972. 

[P.T.O. 
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{'. 

5. Report of Committee on Petitions 
Shri Nawal Kishore Sharma presented the Sixth Report of the Com,-

mittee on Petitions. 

6. Statement by Minister 
/ The Minister of State for Home Affairs made a statement regarding 

the recent attempt on the life of the Chief Minister of Nagaland. 

7. Government Bill-Introduced 
The Punjab New Capital (Periphery) Control (Chandigarh Amendment) 

Bill, 1972 

.,., 8. Motion 
Shri Prasannbhai Mehta moved the following motion:-

"That this House do consider "the unprecedented rise in the prices 
of essential commodities and the Government's inability to 
check the rising trend." y' 

Two substitute motions were moved by Sarvashri JyoLrmoy Bosu 
and Surendra Mohanty. 

The following Members took part in the debate;-
(1) Shri R. D. Bhandare 
(2) Shri S. M. Ba'nerjee 
(3) Shri B. R. B.bagat 
(4) Shri Era Sezhiyan 
(5) Shri Narsingh Narain Pandey 
(6) Shri Jyotirmoy Bosu 
(7) Shri Amrit Nahata 
(8) Shri Jagannathrao Joshi 
(9) Shri K. R. Ganesh 

(10) Shri Surendra MohBmty 
(11) Shri Bhagwat Jba Azad 
(12) Shrim9ti Gavatri Devi of Jaipur 
(13) Shri D. D. Desai 
(14) Shri Annasahib P. Shinde 
(15) Shri Madhu Dandavate 
(16) Shri Dinesh Chandra Goswami 
(M) Shri P. Ranganath Shenoy 
(18) Shri T. Sohan Lal 
(19) Shri C. M. Stephen 
(20) Shri Y. B. Chavan 

Shri Prasannbhai Mehta replied to the debate. 
Both the substitute motions were negatived. 

6.28 P.M. 
(Lok Sabha adjourned till 11 A.M/ on Friday, the 11th August, 1972) 
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LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 11, 1972/Sravana 20, 1894 (Saka) 

No. 169 

11 A.M . 

• 1. Starred Questions 
Starred Questions Nos. 181-190 were orally answered. Replies to 

remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1780-1783, 17~1823, 1825-:-1~75, 

1877-1893, '1895-1913, 1915 and 1917-1979 were laid on the Table. 

3. Calling Attention 
Shri Piloo Mody called the attention of the Minister of Company 

Affairs to the reported fraud committed by the Bellapur Sugar Industrie.: 
Limited on the share holders and the involvement of public financial 
institutions thereof. 

The Minister of Company Affairs made a statement in regard thereto. 

4. Papers Laid on the Table 

The following papers were laid on the Tale:-
(1) A copy of the Navv (Pension) First Amendment Regulations, 

1972 (Hindi and English versions) published in Notification 
No. S.R.O. 180 in Gazette of India dated the 1st July, 1972, 

• under section 185 of the Navy Act, 1957. 
(2) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (3) of section 67 of the Monopolies 
and Restrictive Trade Practices Act, 1969:-

(i) The Monopolie$ and Restrictive Trade· P,ractices (Amend-
ment) Rules, 1972, published in Notification No. G.S.R. 628 
in Gazette of India dated the 27th May, 1972. 

(ii) The Monopolies and Restrictive Trade Practices (Informa-
tion) Amendment Rules, 1972, published in Notification 
No. G.S.R. ~87, in Gazette of India dated the 24th June, 1972. 

[P.'l'.O. 
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(3) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India on the Appropriation Accounts of 
the Union Government (Civil) for the year 1970-71, under 
article 151 (1) of the Constitution. 

(4) A copy of Appropriation Accounts Civil, for the year 1970-71 
(Hindi version). 

5. Message from Rajya Sabha 
Secretary reported a ml:!ssage from Rajya Sabha that at its sitting 

held on the 9th August, 1972, Rajya Sabha agreed without any amend-
ment to the Coking Coal Mine.; (N&tionalisat~on) Bill, 1972, passed by 
Lok Sabha on the 4th August, 1972. 
6. Statement Regarding Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 14th August, 1972. 

/7. Statements by Ministers 

{ 

(i) The Deputy Minister of External Affairs made a statement regslt'd- " 
I imt Asians in Uganda. 

(ii) The Mini'ster of State for Home Affairs made a statement reg8rd-
l ing the criticality of the first unit of the Rajasthan Atomic Power· Pro-

ject located a.t Rawatbhata. 
8. Government ¢-Introduced 

VtThe Companies (Amendment) Bill, 1972. 
(Lok Sabha adjourned' at 1.30 P.M and re-assembled at 2.30 P.M.) 

.;' . 

t. GeVft'llmeBt BiB-Under Coasideration 
The Income,..tax (Amendment) Bill, 1972. 

The motion for con'sideration of the Bill was moved by Shri K. R. 
Ganesh. 

The following Members took part in the debate:-
(1) Shri Madhuryya Haldar 
(2) Shri Y. S. Mahajan 
(3) Shri E. R. Krishnan 
(4) Shri Piloo Mody 
(5) Shri Sat Pal Ka,pur 
(6) Shri R. V. Bade (Speech 'Unfinished). 

The discussion was not concluded. 
1 •. Motion Regarding Sixteenth Report of Coounittee on Private Members' 

8fHs anel Resolutions 
Shri J. Matha Gowder moved the following motion:-

, 

"That this House do agree with the.,jixteenth Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the 9th Au~t, 1972." 

The motion was adopted. 
680 ; 
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U. "Private Member's Resolution-Withdrawn 
• Discussion on the following Resolution moved by Shri Bibhuti Mishra 

on the 19th May, 1972, continued:-
"This House urges upon the Government to fix the m:nimum 

limit of per capital income." 
The following Members took part in the debate:-

(1) Shri Jharkhande Rai 
(2) Dr. Laxminarayan Pandeya 
(3) Shri Biren Dutta 
(4) Shri E. R. Krishnan 
(5) Shri K. R. Ganesh 

Shri Bibhuti Mishra replied to the debate. 
The Resolution was withdra,wn by leave of the House. 

~2~Private Member's Resolution-Under Consideration 
Shri Indrajit Gupta moved the following Resolution:-

"This House demands that the Government should fulfil, w~thout 
delay or dilution, its commitments and responsibilities to-
wards solutions of West Bengal's urgent problems of econo-
mic stagnation." 

The following Members took part in the debate:-
(1) Shri Samar Mukherjee 
(2) Shri R. R. Sharma 
(3) Shri B. K. Daschowdhury (Speech unfinished). 

• The discussion was not concluded. 

• 

13.""'iIalf-An-Hour Discussion on Matters Arising Out of Answer to 
Question 

• Shri Samar Guha raised a half-an-hour discussion Oil points arising 
out of the answer given on the 2nd August, 1972 to Starred Question 
No. 41 regarding Grant of Pension to Freedom Fighters. 

Shri K. C. Pant replied to the discussion. 
6.~ P.M. 
(Lok Sabha adjourned till 11 A.M. on Mondg.y, the 14th August, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 14, 1972jSravana 23, 1894 (Saka) 

No. 170 
11.02 A.M. 
Obituary Reference 

The Speaker Shrimati Indira Gandhi; Sarvashri D. Deb, S. M. 
Banerjee, G. Viswanathan, Jagannathrao Joshi. Shyamnandan Mishra, 

·Madhu Dandavate, Ebrahim Sulaiman Sait, Arvind Netam, Ramsahai 
Pandey, Dr. Govind Das, Sarvashri R. D. Bhandare, Shrikrishna Agrawal 
and Ramkanwar made references to the passing away of Shrimati 
Minimata Agam Dass Guru, who was a sitting Member of Lok Sabha. 

As a mark of respect to the memory of Shrimati Minimata Agam Dass 
Guru, Members stood in silence for a short while and thereafter the House 
was adjourned for the day. 
11.25 A.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th August, 1972) 

• 
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LOK SABRA 

BULLETIN-PART r 
rBrief Record of Proceedings] 

Wednesday, August 16, 19721Sravana 25, 1894 (Saka) 

No. 171 
tl A.M. 

·1. Starred Questiens 
St'lrred Questions Nos. 223-228, 231, 232, 234 and 235 were orally 

answered. Replies to remaining questions were laid on the Table. 
Replies to Starred Questions Nos. 201-220 for the 14th August, 1972 

were also la:d Dn the T&,ble today, Lok Sabha having adjourned without 
ta king up questions on the 14th August, 1972. , 
2. Unstarred Questions 

R~pL~s to Un starred Questions Nos. 2180-2184, 2186, 2187; 2189-
2215. 2217-2253, 2255-2350 and 2352-2379 were laid on; the'Table. 

Replies to Un starred Questions Nos. 1980--2049, 2051-2067, 2~2121 
:md 2123-2179 for the 14th August, 1972 were also laidol'i the Table. 

3. CalIinlt Attention 
Shri Samar Guha called the attention of the Minister of Irrigation and 

• POW'i:!l' to the reported failure of the GO"crnment to complete Farakka 
Barrage Prcject as scheduled and as;iUring discharge of adequate quantum 
of G&-nga water thrDugh the feeder canal into the river Hooghly. 

The Deputy Minister of Irrigation and Power made a stntement is 
regard thereto.. He also. laid on the Table a statement regarding 
Flrakka Project and Port Df Calcutta. 

4. Papers Laid on the able 
The follDwing papers were laid Dn the Table:-

(1) A CDpy each Df the following papers (Hindi and English ver-
siDns) . under sub-section (1) of section 6l9A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindustan Housing FactDry Limited, New Delhi, for the 
year 1970-71. 

[P.'l'.'O. 



(ii) Annual Report of the Hindustan Housing Factory Limited, 
New Delhi, for the year 1970-71 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
Genera,l thereon. 

(b) (i) Review by the Government on the working of the 
National Buildings Construction Corporation Limited, New 
Delhi, for the year 1970~71. 

(ii) Annual Report of the National Buildings Construction Cor-
poration Limited, New Delhi, for the year 1970-71 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(2) A copy each of the folloWing Notifications (Hindi and English 
versions) under sub-section (3) of section 24 of the High Court 
.rudges (Conditions of Service) Act, 1954:-

(i) The High Court Judges (Amendment) Rules, 1972, published 
in Notification No. G.S.R. 336iE) in Gazette of India dated 
the 12th July, 1972. 

(ii) The High Court Judges Travelling Allowance (Amend-
ment) Rules, 1972, published in Notification. No. G.S.R. 841 
in Gazette of India dated the 22nd July, 1972. 

(3) (i) A copy of the Punjab Motor Vehicles (Chandigarh Amend-
ment) Rules, 1971 (Hindi and English versions) published jn 
Notification No. 11935-HII (2) -71129169 in Chandigarh Ad-
ministration Gazette dated the 1st January, 1972, under BU. 
section (3) of section 133 of the Motor Vehicles Act, 1939. 

(ii) A statement (Hindi and English versions) showing reasons 
for d'2lay in laying the above Notification. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Indian Standards Institution, New Delhi, for the yen 
1970-71. 

01«5) A copy of the Sixth Amendment of 1972 to the Indian Ad-
ministrative Service (Pay) Rules, 1954 (Hindi and English ver-
sions) published in Notification No. G.S.R. 281 (E) in Gazette 
of India dated the 20t~ May, 1972, under sub-section (2) of 
section 3 of the All India Services Act, 1951. 

(6) A copy of the Food Corporation (Second Amendment) Rules, 
1972 (Hindi arid English versions) published in Notification 
No. G.S.R. 343(E) in Gt,zett'a of India dated the 18th July, 1912, 
under sub-section (3) of section 44 of the F.oocl Corporations 
Act, 1964. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Price Determiriation) Order, 1972, published in 
Notification No. G.S.R. 309(E) in Gaz~tte of India dated the 
15th June, 1972. 

·The Notification was previously laid on the Table on the 31st May. 
1972 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(ii) The Levy Sugar Supply (Control) Order, 1972, publi-shed in 
Notification No. G.S.R. 310(E) in Gazette of Indla dated the 
15th June, 1972. 

(iii) The Levy Sugar Supply (Control) Arnendme~t Order, 
1972, published in Notification No. G.S.R. 318(E) 1n Gazette 
of India· dated the 20th June, 1972. 

(iv) The Sugar (Price Determination) Amendment Order. 1972, 
published in Notification No. G.S.R. 344(E) in Gazette of 
India dated the 19th July, 1972. 

(8) A COpy each of the f?llowing papers under sub-section (2) of 
section 16 of the Tarlff CommissIon Act, 1951:-

(i) (a) Report (1971) of the Tariff Commission on the cost 
structure of and falr price payable to the Vanaspati Industry. 

(b) Government Resolution No. 6-VP (15) 172 dated the 27th July, 
1972 notifying Government's decisions on the above Report 

• (Hindi nd English vers:ons). 

• 

(ii) A statement (Hindi and English versions) showing reasons 
as to why the documents mentioned above could not be laid 
on the Table w~thin the period prescribed in sub-section (2) 
of sect'on 16 of the said Act. 

(9) A copy of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Compa-nies Act, 
1956:-

(i) Review by the Government on the working of the Handi-
crafts and Handlooms Exports Cor1;)oration of India Limit-
ed, New Delhi, for the year 1970-71. 

(ii) Annual Report of the Handicrafts and Handlooms Exports 
Corporation of India Limited, New Delhi, for the year 1970-
71 along with th~ Audited Accounts and the comments of 
the Comptroller and Auditor Gener'al thereon . 

(10) A copy of the Certified Accounts (H:ndi I:md English ven;ions) 
of the Export Inspection Counc'l and Export Inspection Agen-
cies for the year 1970-71 toget.her with the Aud:t Jt.~port there-
on. under sub-rule (3) of Rule 16 of the Exoort (Quality 
Control and Inspection) Rules, 1964. -

(11) A copy of the Certified Accounts (Hindi and English versions) 
of the Cardamom Board, Ernakulam, for the vear 1970-71 and 
the Audit R'2port thereon, under sub-section (4) of section 19 
of the Cardamom Act, 1965. 

(12) (i) A copy of the Annual Report (Part II) of the Registrar of 
Newspapers for India on Press in India. 1970. 

(ii) A statement (Hindi and Englis!1 versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

[P.T.C), 
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5. Statements by Ministers 
(i) The Minister of Health and Family Planning laid on the Ta.ble a 

statement correcting the answer given on the 31st July, 1972 to Starred 
Question No. 14 by Shri D. K. Panda regarding the behaviour of Doctors 
in Delhi hospitals with victims of car accident. 

(ii) The Minister of Tourism and Civil Aviation made a statement 
regrding the crash of Indian Airlines Fokker Friendship ali'craft on the 
night of Friday, the 11th August, 1972. 
6. Government Bill-Introduced 

The Indian Iron and Steral Company (Taking over of Management) 
Bill. 1972. 
7. Statement. Regarding Ordinance-Laid on tbe Table 

An explanatory statement (Hindi and English versions) glVln.g rea~ 
son'S for immediate legislation by the Indian Iron and Steel Company 
(Taking over of Management) Ordinance, 1972, was ltid on the Table 
under rule 71 (1) of the Rules of Procedure and Conduct of Business in" 
Lok Sabha. 

~Lok Sabha adjourned at 1.50 P.M. and re-assembled at 3 P.M.) 
8. bovemment Bill-Amendment for reference to Joint Committee-J Adopted 

The Disturbed Areas (Special Courts) BiU, 1972 

Discussion on the mot:on for considcratiun of the Bill and the amend· 
ment ther~to moved on the 9th August, 1972, WE'S taken up. 

An amendment for reference of the Bill to a Joint Committee, moved 
by Shri Ram Nlwas Mirdha, was adopted a'3 follows:-

"That the Bill to provide for the speedy trial of certain offen('~s in 
certain areas and for matters connected therewith, be referred to a Joint 
Committee of the Houses consisting of 45 members, 30 from this House, 
namely:-

(1) Shri R. D. Bhanda·re 
(2) Shri M, C. Daga 
(3) Shri Madhu Dandavate 
(4) Shri Tulsidas Dasappa 
(5) Shri Biren Duth 
(6) Shri C. D. Gautam 
(7) Shr' Dinesh Chander Goswami 
(8) Shr:mati Subhadra JO'shi 
(9) Dr. Kailas 

(!10) Shri Purushottam Kakodkar 
(11) Shri Sat Pal Kapur 
(12) Shri L. D. Kotoki 
(13) Shr;mati T. Lakshmikanthamma 
(14) Sh:·j Mukhtiar Singh Malik 
(15) Shri Prasannbhai Mehta 



• 
(16) Shri G. S. Mishra 
(17) Shri F. H. Mohsin 
(18) Shri Priya RE.llj.an Das Munsi 
(19) Shri Balakrishna Venkanna Naik 
(20) Shri Sarjoo Pandey 
(21) Shri K. C. Pant 
(22) Shri H. M. Patel 
(23) Shri M. Satysnarayan Rao 
(24) Shri Ebrahim Sulaiman Sait 
(25) Shri Nawal Kishore Sharma 
(26) Shri B. R. Shukla· 
(27) Shri N. Tombi Singh 
(28) Shri C. M. Stephen 
(29) Shri K. Veeriah 
(30) Shri R. P. Yadav 

and 15 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of 
the Joint Committee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Ps'1'liamentary Committees shall apply with such varia-
tions and modifications as the Speaker may make; and 

that this House do recomm'<!nd to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communics,te to this 
House the names of 15 members to be appointed by Rajya 
Sabha to the Joint Committee." •.. 

•. Gover,nment Bill-Under Consideration 
• The Income-tax (Amendment) Bill, 1972 

• 

Discussion on the motion for consideration of the Bill moved on the 
11th August, 1972, continued. 

The following Members took part in the debate:-
(1) Shri R. V. Bade 
(2) Shri N. K. P. Salve 
(3) Shri K. Baladhandayutham (Speech unfiniBhed). 

The discussion was not concluded. 
10. Motion 

Shri Nathu Ram Ahirwar moved the following motion:-
"That this House is of opinion that separate development Central 

Schemes be undertaken for the backward areas in the country, 
[P.T.O. 
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such as Eastern U.P., Bundelkhand in Madhya Pradesh, Chhota 
Nagpur in Bihar so that these areas may not lag behind ather 
developing areas." 

Ten amendments were moved by Sarvashri Bib..~uti M:shra. S. C. 
Besra, Kartik Oraon, P. K. Deo, B. K. Daschowdhury, Dinesh Chandra· 
Goswami, Shiva Chandika, Chandrika Prasad, Jyotirmoy Bosu and Bala-
krishna Venkanna N a·ik. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri P. Venkatasubbaiah 
(3) Shri P. K. Deo 
(4) Shri Dinesh Chandra Goswami 
(5) Shri Jharkhande Rai 
(6) Shri K. D. Malaviya 
(7) Shri B. K. Daschowdhury 
(8) PRondit D. N. Tiwary 
(9) Shri R. R. Sharma 

(10) Shri Chinta.mani Panigrahi 
The discussion was not concluded. 

11. Hall-an-Hour Disrussion on Matters arising out of Answer to 
QUestioll 

Shri Samar Guha raised a half-an-hour discussion on poinb arising 
out of the Emswer given on the 3rd August, 1972 to Unstarred Qu,~tion 
No. 634 regarding normalisation of relations with China. 

Sardar Swaran Singh replied to the discussion. 
6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th August, 1972) 
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LOK SABHA 

BULLETIN-PART I 
rBrief Record of Proceedings 1 

Thursday, Aug1.LSt 17, 1972/Sravana 26, 1894 (Saka.) 

No. 172 
11 A.M. 
1. Starred Questions 
~ Starred Questions Nos. 241-245. 248, 250 and 251 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2380-2392, 2394-2412, 24U>-

2444, 244&-2456, . 2458-2494, 2496--2510, 2512-2521, 2523-2538, 254()-
2546 and 2548-2579 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 2 addressed to the Minister of Home 

Affairs regarding death of Shri Charu Mazumdar in police custody in 
West Bengal, was orally answered and supplementaries were also answer-
ed thereon. 

"" 4. Calling Attention 
Shri Vikram Mahajan called the attention of the Minister of External 

Affairs to the reported regu'ar smuggling of foreign watches, cameras 
• and other valuable restricted items into India for sale by a section of 

Consular officials representing European countries in Calcutta and steps 
taken by Government in this regard. 

The Minister of External Affairs made a statement in regard thereto. 

5. -Papers Laid on the Tahle 
The following papers were laid on the Table:-

(1) A copy of the Industrial Disputes (Central) (Amendment) 
Rules, 1972 (Hindi and English versions) pUbli$hed in Notifica-
tion No. G.S.R. 795 in Gazette of India dated the 1st July, 1972. 
under sub-section.(4) of section 38 of the Industrial Disputes 
Act, 1947. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 24 of the Passports 
Act. 1967:-

[P.T.O. 
689 



(i) G.S.R. 285(E) published in Gazette of India dated the 25th 
May, 1972. 

(ii) G.S.R. 286(E) published in Gazette of India dated the 25th 
May, 1972. 

(iii) The Passports (Second Amendment) Rules, 1972, published 
in Notification No. G.S.R. 317 (E) in Gazette of India dated 
the 21st June, 1972. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 35 of the Extradition. Act, 1962:-

(i) G.S.R. 34(E) published in Gazette of India dated the 20th 
January, 1972 extending the provisions of the Extradition 
Act, 1962 to the United Kingdom of Great Britain and 
Northern Ireland.· 

(ii) G.S.R. 35(E) published in Gazette of India dated the 20th 
January, 1972 extending the provisions of the Extradition 
Act, 1962 to the Republic of Singapore. 

(iii) Erratum to the Hindi version of the above Notifications puc! 
lished in Gazette of I:ndia dated the 1st March, 1972. 

6. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 14th August, 1972, Rajya Sabha 
agreed without any amendment to the Diplomatic· Relations 
(Vienna Convention) Bill 1972, passed by Lok Sabha on the 
9th August, 1972. 

(ii) That at its sitting held on the 14th August, 1972, Rajya Sabha 
passed the Victoria Memorial (Amendment) Bill, 1972. 

7. Bill Passed by Rajya Sabba-Laid on tbe Table 

Secretary laid on the Table a copy of the Victoria Memorial (Amend-
ment) Bill, 1972, as passed by Rajya Sabha. 

/' 
~port of Select Committee 

Shri Dharmarao Sharanappa Afzalpurkar presented the Report of the 
Select Committee on the Central Sales Tax (Amendment) Bill, 1971. u 

9. Evidence before Select Committee-Laid on the Table 

Shri Dharmarao Sharanappa Afzalpurkar laid on the 'fable a copy of 
the Evidence (Volumes I & II) given before the Select Committee on the 
Central Sales Tax (Amendment) Bill, 1971. • 
10. Govemment Bills-Introduced 

(1) The Wild Life (Protection) Bill, 1972. 
(2) The Seeds (Amendment) Bill, 1972. 
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n. Government OiUs--Passed 
,; (i) The Constitution (Thirtieth Amendment) Bill, 1972. 

The motion for consideration of the Bill was moved by Shri H. H. 
Gokhale. 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 

(Lok SQibha adjourned at 1 P.M. and re-a.ssembled at 2 P.M.) 
(2) Shri R. V. Bade 
(3) Shri Jagannath Rao 
(4) Shri A. K. Sen 
(5) Shri D. K. Panda 
(6) Shri R. D. Bhandare 
(7) Shri Shyamnandan Mishra 
(8) Shri Dinesh Chandra Goswaml 
(9) Shri G. Vifiwanathan 

Shri H. R. Gokhale replied to the debate. 

. .-' 

On the motion for consideration of the Bill, the House divided, Ayes 
"J66; Noes 4. The motion was adopted by a majority. of the total mem-

bership of the House and by a majority of not less than two-thirds of 
Members present and voting. 

Clause-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the. House divided, Ayes 37; 

Noes Nil, 
Cjause 2 was adopted by a majority of the total membership of the 

House and by a majority of not less than two-thirds of the Members pre .. 
sent and voting. 

On the motion for adoption of Clause 3, the House divided, Ayes 377. 
Noes Nil. 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members pre-
sent and voting. 

On the motion for adoption of Clause 1, the House divided. Ayes 376; 
Noes Nil. 

• Clause 1 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members pre-
sent and voting. 

The Enacting Formula and the Long Title were also adopted . 
• Th~ motion that the Bill be passed was moved by Shri H. R. Gokhale. 

On the motion the House divided, Ayes 384; Noes 1. 

The motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members pre-
sent and voting. The Bill was passed by the required majority. 

- (ii) The Incom.e-tax (A'm.endm.ent) Bill, 1972. 
Discussion on the motion for consideration of the Bill moved on the 

11 th August, 1972, continued. 
Shri K.Baladhandayutham took part in the debate. 
Shri K. R. Ganesh replied to the debate. 

[P.T.n. 
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" The motion for consideration was adopted and clause-by-clause con. 
sideration of the Bill was taken up. 

Clauses 2 to 6 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 

I The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) Shri S. N. Singh 
(2) Shri K. R. Ganesh 

The motion was adopted and the Bill was passed. 
""(iii) The PubLic Debt (Amendment) Bill. 1972. 

The. . motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The followtng Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri K. M. "Madhukar" 

.':"(3) Shri K. Narayana Rao 
,-.,:(4) Slrri C, T. Dhandapani.,'· 

Shri K. R. Ganesh replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) Dr. Laxminarayan Pandeya 
(2) Shri K. R. Ganesh 

The motion was adopted and the Bill was passed. 
12. Government Bill-Und(lr Consideration 

_ The Taxation Laws (Amendment) Bill, 1971 as reported by 
Select Committee 

'fhe motion for consideration of the Bill, as reported by the Select 
Committee, was moved by Shri Y. B. Chavan. 

The f<?llowing Members took part in the debate:-
(1) Shri Virendra Agarwala 
(2) Shri B. R. Shukla 
(3) Shri D. Deb 
(4) Shri G. Viswanathan 
(5) Sbri K. Baladhandayutham 

; (6) Shri K. Narayana Rao 
(7) Shri C. M. Stephen 
(8) Shri Sat Pal Kapur 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th Au.gust, 1972). 
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LOK SABRA 

BULLETIN-PART I 
rBrief Record of Proceedings J 

, .': ' 

Friday, August 18, 1972/Sravana 27, 1894 (Saka) 

"No. 173 
11 A.M. 

if 
.... ... 

t Starred Questions • Starred Questions Nos. 261---264 were orally answered. Replies to 
remainin~ questions were ~aid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2580-2609, 2612-2621, 2623--
2634. 2636--2656, 2658, 2659, 2(,61-2666, 2668-2686. 2688, 2689. 
2691-2708, 2710--2722, 2724-2731, 2733--2765, 2767 and ~n69-
2779 were laid on the Table. :i': ' .. ) 
3. Call1ing Attention 

Shri Bhaoosahaib Dhamankar called the attention of the Minister oi 
Foreign Trade to the reported crisis in the powerIoom industry in Maha-
rashtra due to scarcity and soaring prices of cottpn yarn, nylon, rayon 
and staple yarn and the steps proposed by the Govettlml:mt to· meet the 
lOituation. 

The Minister of Foreign Trade laid on the Table a statement in l'CC"l<.4 
thereto . 
.a. Papers l.aid on the Table 

• 

The following papers were laid on the Table:-

." 

(1) A copy each of the following Notifications (Hindi and En6lish 
versions) under section 159 of the Customs Act, 1962:~ 

(i) S.O. 1905 published in Gazette of In:dhi dated the 29th July, 
1972 together with an explanatory memorarldum. I, I 

: r " ' . I ~ . , , • 1 r : op G.S.R. 369(E) published. in Gazette of. Inc#a _dated, the 1st 
August, 1972 togethe r with an exp~Aat.o~; 1~~Wfancl'llm. 

(iii) G.S.R. 864 published in Gazette of India da~d; th~ ,22nd 
July, 1972 together with an explanatory ~emor.ndum. 

(iv) G.S.R. 902 published in Gazette of India dated the. 29th 
July, 1972 together with an explanatory memorandum. 

[PT.")' 
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(2) A copy of the Income-tax (Secc'Dd Amendment) Rules, 1972 .. ) 
(Hindi and English versions) published in Notification No. 
S.O. 436(E) in Gazette of India dated- the 21st June, 1972, 
under section 296 of the Tncome-tax Act, 1961. 

(3) A copy of the Wealth-tax (Second Amendment) Rules, 1972 
(Hindi and English version'll published in Notification 
No. S.O. 437(E) in Gazette of India dated the 21st June. 1972, 
under sub-section (4) of ,section 4G. of the Wealth-tax Act, 1957. 

(4) A copy each of the following N&t-ifications (Hindi and English 
versions) issued under the ,Central Excise Rules, 1944:-

(i) G.S.R. 335(E) and G.8.R. a35A(E) published in Gazette of 
India dated the 10th July, 1972 together with an explanatory 
memorandum. 

(it) G.S.R.· 34'i'(E) t~; 358(E) published in Gazette of IndIa 
dated the 24th July, H172 together with an explanatory 
memorandum. 

(iii) G.S.R. 365 (E) to 367 (E) published in Gazette of India dated 
the 29th July, 1972 together with an explanatory memoran- . 
dum. 

(~ A copy of the Monopolies and Restrictive Trade Practices 
(Second Amendment) Rules, 1972 (Hindi ~nd English ver-
sions) pUblished in Notification No. G.S.R. 748 in Gazette of 
India dated the 17th June, 1972, under sub-section (3) of sec-
tion 67 of the Monopolies and Restrictive Trade Practices Act, 
1969. 

(6) A copy each of the followjng papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

, ~j)Jteview; Qy tl:i~;Oovernment on the working of the Hindustan 
., P~per Corpo.pition Limited, New Delhi. for the .year eflded 
· , t'h . 'l1 t M tnT1971 

I' •• , •.• ·t~ "!'",~".,.u·!lf:~m' . 
(ji) Annual Report of the Hindustan Paper Corporation Limited, 

New Delhi, for the year ended 31st March, 1971 along with 
the Audited Accounts RnO thl' comments of the Comptroller 
and Auditor General thereon. 

(7) A copy each of the following papers (Hindi and Englil'h ver-
sions) under sub-section (I) of section 619A of the Companies 
Act, 1956:-

, • • ' I ~ :. " .I., '. :-: j I ~ : J 

· (a) .0) Review by,the Government on the working of the Indian, 
petrochemicals Corporation Limited for the year 1970-71. . .~ ; 

(ii) ~IBep(nt' of the lndianh; PWttrocbemicals Corporation 
Limited for the year 1970-7~ l\long. w,iPl the Audited Ac-

)~II COtitttk 'iHid th'ecoml 1rnts df·th~ Ci:>mpttolle~ and Aud;tor 
.J:\.lbr1J;:O'e~ral:.thi!teHfu /1 ,.: ....• \ 

\: (b) (i)'Re\1iew by the Government· on. ·tt\c working of the 
·:I..ubtttol 'lndia Limited for Hie yE!ar· 119t,tf-71. 

(ii~'Annual'Report of the Luhrizo!I'lndia;tJ1mited, for the year 
.. ', 197()..!H, along with tbt: Au&Jted Acc:ounts and the com-

ments of the Comptro]1pr and Auditor General thereon. 
• ·1 

, 



I( 
5. Rep:)rt of Business Advisory CommMtee-

Shri Raj Bahadur presented the Fifteenth ~port of the Business 
Advisory Committee. • • 

6. Statement Reprding GovernmentBa8iaelS. 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 21st August, 1972. 

7 ~overnmeat Bills-Passed 
, (i) The Taxation Laws (Amendment) Bill, 1971, as reported by 

Select Committee 

Shri Y. B. Chavan replied to the debate on the motion for considera-
tion of the Bill, as reported by the Select Committee, moved. on .~he: 
17th August, 1972. . 

The motion for consideratio.& was adopted and clause-by-clause 
consideration of the Bm was taken up . 

• Clauses 2 to 25 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as r'~ported by the Select Committee, be 

passed was moved by Shri Y. B. Chavan. i 
The motion Was adopted and the Blll, as reported by the Select Com-

mittee, was passed. 
"" (ii) The Punjab New Capital (Peri~herY) Control (Chandigarh 

Amendment) Bill, 1972 
_ The motion for consideration of the Bill was moved by Prof. D. P. 
ChattotJadhyay. 

The follow:ng Members took part in the debate:-
(1) Shri Amarnath Vidyalankal' 

(Lok Sahha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

• (2) Shri B. S. Bhaura 
(3) Shri Darbara Singh 
(4) ·Shri Mukhtiar Singh 'Malik 
(5) Shri Sat Pal Kapu\ 

PrI!ClD.P. Chattopadhyay replied to the debate. 
The motion for consideration was adopted and clause-by-clause con8~-

deration of the Bill was -~en up. ,k ,i -'. " 

Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Lon~ -Title were also adopted, 
The motion that t·he B;ll be passed was moved ·by Prof. D. P. 

Chattopacihyay. . 

The motiOll was adopt~d and the Bill was passed .. 
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8. Government Bill-Under Consideration 
.IThe Dentists (Amendment) Bill, 1972, as passed by Rajya Sabha 

The motion for consider.ation of the Bill, as passed by Rajya Sabha, 
was moved by Prof. D. P. Chattopadhyay. 

An amendment for reference of the Bm to a Select Committee 
wa-s .moved by Dr. Laxm!narayan Pandeya. 

The following Members took part in the debate:-
(1) Dr. Saradish Roy 
(2) Dr. Laxminarayan Pandeya (Speech unfinished). 

The discussion was not concludeq. 

9.'Private Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1971 (Insertion of new articles 

23A, 23B and 23C) by Shri Madhu Dandavate 
Discussion on th~ motion for consideration of the, Bill moved by,. 

Shri Madhu Dandavate on the 4th August, 1972, cont:nued. 
The following Members took part in the debate:--

(1) Dr. G. S. Melkote 
(2) Shri Balgovind Verma, 
(3) Shri K. Narayana Rao 
(4) Shri A. M. Chellachami 
(5) Dr. Laxminaray:m Pc:ndeya 
(6) Shri Balakri'2hna Venkanna Naik, 
(7) Shr: Shyam Sunder Mohapatra 
(8) Shri Niti Raj Singh Chaudhury 

Shri Madhu Dandavc:te replied to th,:! deb'.lte. 

The Bill was withdrawn by leave of the House. 

10. Private Member's BiIl-Un(lcr Consideration 

./' The payment of Bonus (Amendme~t) Bill, 1971 (Amendment of 
sections 2, 10 etc.) by Shrt Madhu Dandavate 

The mot' on for consideration of the Bill was moved by Shri MaQhu 
Dandavate. 

The following Members teok pa,rt in the debate:""'":· . , 
(1) Shrl S. M. Banerjee 
(2) Shri C.M. Stephen 
(3) Shri Somnath Chatterjee 
(4) Shri M. R. Gopal Reddy (Speech unjin~hed). 

Th~ discussion was not concluded. 
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11 .. HaIf-an-Hour Diacussion on Matters Arising Out of Answer to 
Question 

4 Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising 
out of the answer given on the 4th August, 1972 to Starred Question 
No. 87 regarding control being exercised by I.O.C. over the functioning 
of Indo-Burma Petroleum. 

• 

Shri H. R. Gokhale replied to the discussion. 
6.22 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 21st August, 1972) 

• 

CORRIGENDUM 

In Bulletin-Part I, dated August 17, 1972-
Pa·ge 691, paragraph 11, line 21,-
for the figure "37" read "375" . 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 21, 1972\Sravana 30, 1894 (Saka) 

No. 174 

1. Obituary Reference 

.. The Speaker; Shrimati Indira Gandhi; Satvashri Samar Mukherjee, 
Indrajit Gupta, Jagannathrao Joshi, Mi>han Raj, KhemchandbJlati 
Chavda, H. M. Patel and Samar Guha made references to the passing 
away of Dr. A. G. Sonar, who was a sitting Member of Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questioll3 Nos. 281, 282, 284-287, 289, 290, 292 and 293 were 

orally answered. Replies tQ remaining questions were laid on the Table. 

3. Unstaned Questions 
Replies to Unstarred Qtrestions Nos. 2780-2979 were laid on the Table. 

4. ·Calling Attention 
Shrl Shyam Sunder Mohapatra called the attention of the Minister of 

• Labour and Rehabilitaticn to the reported demand oJ cement workers 
for interim relief and Government's reaction thereto. 

The Minister of Labour and Rehabilitation made a statement in regard 
thereto. 

5. "A.djournment Moiiion 
The Spealrer gave his consent to the moving of adjournment motion 

given notice of by Shri S. M. Banerjee and others regarding reported un-
preceden.ted police atrocitie3 resulting in killing of Delhi Homeiuard's staff 
officer, police firing and ·-lathi charg~ seriously injuring more than three 
hundred persons at Shahda'ra and Government's failure to check the 
same. 

Shri S. M. Banerjee then asked for leave of the House to the moving 
of thE motion and on objection be;ng taken, the Speaker asked those 
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Members who were in favour of leave being granted to rise in theh. 
places. As less than fifty Members rose, the Speaker informed that the 
Member did not have the leave of the House. 

6. Papers Laid on the. Table 
The following papers were ,laid on the Table:-

(1) A copy of the Audited Accounts (Hindi and i41glish versions) 
of the Committee for the purpose of Controlling and Super-
vising Experiments on Animals, Bombay, for the year 1970-71 
together with the Audit Report thereon, under sub-rule (4) 
of Rule 24 of the Committee for controllinaz and supervising 
Experiments on Animals (Administration) Jtules, 1965. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Technical Teachers' Training Institute (Western Region), 
Bhopal, for the year 1970-71. 

(3) A supplementary statement on the flood situation in the 
country. 

(4) A statement on Market Borrowings. 

't. latimation Regarding Con'Vidion of Member 
The Speaker informed the House of a wireless message, dated the 19th 

August, 1972, from the Magistrate, Bahraich, Uttar Pradesh, intimating 
that Shrimati Shakuntala Nayar, Member, Lok Sabha, was arrested 
under Section 228 of the Indian Penal Code and convicted to pay r. fine 
of Rs. 1001- alnd in def~ult to undergo one w€oak's 'Simple imprisonment by 
Tahsildar Magistrate at Kaisarganj on the 19th Aug,ust, 1972. The Mem-
ber 9id not pay fine and therefore she was sent to District Jail, Bahraich. 

8.~rt of Joint Conunittee 
'\,;/ Shri Darbara Singh presented the Report of the Joint Committee on 

the General Insurance Business (Nat:onalisation) Bill, 1972. 

9. Evidence before Joint Committee-La;d on the Table 
Shri Darbara Singh laid on the Talble a COpy of the evidence given 

before the Joint Committee on the General Insurance Business (N;.Ition-
alisation) Bill, 1972. 

10. Statement by Mi_ter 
The Minister of Agriculture laid on the Tabloa a statement regarding 

j . the submission of four Interim Reports by the NatiQPal CommiSBiop on 
Agriculture. 

11. Motion regarding Fifteenth RepOrt of Business Advisory Committee 
On behalf of Shri Raj Bahadur, Shri Kedar Nath Singh moved . thoa 

following motion:- '. 
"That this House do agree with the Fifteenth Report of the Busi-

ness Advisory Committee presented to the:: House on th>e 18th 
August, 1972." 

The motion was adopted. 
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12. Government Billa-Introduced. , , 

(1) The Antiquities 8Jnd Treasures,Bill, 1912. " , 
(2) The Rulers of Indian Stares (Abolition of Privileges) Bill, 1972. 
(3) The Mines and Mineralr. (Regulation and Development) Amend. 

ment Bill, 1972. 

13. Government Bills-Passed 
(i) ~The Dentists (Amendment) Bill, 1972, as passed by Rajya Sabha 

Discussion on the motion for consideration of the Bill. as passf'd by 
Rajya Sabha and the amendment thereto moved. on th~ ,18th August, 
1972, continued. 

The following Members took part in the debate:-
(1) Dr. Laxminarayan Pandeya 
(2) Shri S. M. Banerjee 

Prof. D. p, Chattopadhyay replied to the debate. 
The amendment for reference of the Bill to a Select Committee movecl 

by Dr. Laxminarayan Pandeya was negatived. 
The motion for consideration was adopted and clause-by-clattse con-

sideration of the Bill was taken up. 
Clauses 2 to 28 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. D. P. Chattn-

padhyay. 
The motion was adopted and the Bill was passed. 

tI"(ii) The Wild Life (Protection) Bill, 1972 
The motion for consideration· of the Bill was moved by Prof. Shcr 

Singh. . 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri S. N. Singh 
(3) Shri H. N. Mukerjee 
(4) Dr. Karan Singh 
(5) Shri Mohan Raj 
(6) Shri Rajaram Dadasaheb Nimbalkar 
(7) Shri Birender Singh Rao 
(8) Shri D. P. Jadeja 
(9) Shri R. V. Bade 

(10) Shri Nathuram Mirdha 
(11) Shri Janaki BaIlav Patnaik 
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i •• :!I/I" iii! I 
(12) Shri Yamuna Prasad MandaI 
(13) Shrimati Sahod~abhai! Rai 

" ~ (14}' Slirf'M,' C: 'Daga " .: 
«15~ISbriP. Ganga Reddy' 

(-16) Shri Chandra Bhal Mani Tewari 
(17) Shri Rudra Pratap Singh 
(18) Shri M. G. Oikey 

t>rof. Sher Singh replied to the debate. 

t 1\ ) i' I" I .,' !. " ~: r 
• , • J 

; I I 

, ~ i : I 

The motion for consideration was adopted· and c1auae .. by-clause ~n
sideration of the Bill was·taken up. 

Clauses 2 to 5 were adopted. 
Clause 6 was adopted, as amended. 
Clauses 7 and 8 were adopted. 
Clause 9 was adopted,. as amended. 
Clauses 10 to 26 were adopted. 
Clause 27 was adopted, as amended. 
Clauses 28 to 39 were adopted. 
Clause 40 was adopted, as amended. 
Clause 41 was adop.ted. 
Clause 42 was adopted, as amended. 
Clauses 43 to 48 were adopteu. 
Clause 49 was adopted, as amended. 

Clauses 50 to 54 were adopted. 
Clause 55 was adopted, as amended. 
Clauses 56 to 61 were adopted. 
Clause 62 was adopted, as amended. 
Clauses 63 to 66 were adopted. 

The First Srhedule WI:IS adopted, as amended. 

The Second, Third and the Fourth Schedules were adopted. 

The Fifth Schedule was adopted, a:: amended. 

Clause 1, the Enacting Formula, the Preamble and the Long Title were 
also adopted. 

Th~ motion that tQe Bill, as amended, be passed was moved by Prof. 
Sher Singh. 

The motion was adopted and the Bill, as amended, was passed. 
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Wi) The Victoria Memorial ~(A.meadmlJM) Bill, 1972, U paBBed bJi 
Reit/G SGbha 

'l.'he motion for consideration of the Bill, as passed by Rajya Sabha, W8I 
moved by Prof. S. Nurul Hasan. 

The following Members took part in the debate:-
(1) Shri Madhuryya Haldar ,~ 

(~) Shri S. M. Banerjee 
(3) Shri C. T. Dhandapani / 
(4) Shri Mahadeepak Singh Shakya 

Prof. S. N urul Hasan replied to the debate. 
The motion for consideration was adopted and cleu .. -by-clause can-

~lderation 01 the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. S. Nurul Hasan. 
The motion was adopted and the Bill was p,assecl. .. . 

"'14. Statutory Resolution-Under CoIIIideJ:atlon 

~ 

Dr. Laxminarayan Pandeya moved the following Resolution:-
"This House disapproves of the Indian Iron and Steel Company 

(Taking over of Management) Ordinance, 1972 (Ordinance No. 
6 of 1972) promulgated by the President on the 14th July, 1972." 

*15. Government Bill-Under Consideration 
The Indian Iron and SteeZ Company (Taking over of Management) Bill, 

1972. 
The motion for consideration of the Bill was moved by Shri S. Mohan 

Kumaramanglam. 
The following Members took part in the combined debate on the Reso-

lution (vide para 14 above) and the motion for consideration of the Bill:-
(1) Shri Robin Sen 
(2) Sardar Swaran Singh Sokhi (Speech unfinished). 

The discussion on the Resolution and the motion for consideration of 
the Bill was not concluded. 
16~alf-an·hour discussion on matters arisiac out of answer to question 

• Shri Samar Guha raised a half-an-hour discussion on points ariaine 
out of the answer given on the 3rd August, 1972 to Unstarred Question No. 
763 regarding decentralisation of Geological Survey of India. 

Shri S. Mohan Kumaramanglam replied to the discussion. 
6.06 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd August, 1972). 
i-of . S. L. SHAKDHER, 
, Secretary. ----. -_._--'_._--_._----------

"'Discussed together. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, August 22, 19721Sravana 31, 1894 (Saka) 

No. 175 

.11 A.M. 
1. Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee. 
Era Sezhiyan, S. M. Banerjee, Shrimati Marjorie Godfrey and Shri P. 
Venkatasubbaiah made references to the passing away of Shri M. 
Suryanarayana Murti, who was a Member of Second, Third and Fourth 
Lok Sabba. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 301, 302, 304-306, 308, 311-313, 315, 317 and 

320 were orally answered. Replies to Starred Questions Nos. 303, 309, 
310, 314, 316, 318 and 319 were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 2980-3063 and 3065-3179 wer~ 

laid on the Table. 

4. Paper Laid on the Table 
It A copy of Notification No. S.O. 372(E) (Hindi and English versions) 

published in Gazette of India dated the 22nd May, 1972 making certain 
amendment in Schedule VII to the Delimitation of Parliamentary and 
Assembly Constituencies Order, 1966 in respect of the State of Kerala 
was laid on the Table under sub-section (2) of section 9 of the Repre-
sentation of the People Act, 1950. 

5. Parliamentary Committees-Summary of Work-Laid on the Table 
Secretary laid on the Table a copy of the 'Parliamentary Committee;-

Summary of Work' pertaining to the period March, 1971 to May, 1972. 
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6. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Income-tax (Amendment) B'll, 1972, 
passed by Lok Sabha on the· 17th August, 1972. 

~ii) That at its sitting held on the 21st August, 1972. Rajya Sabha 
agreed without any amendment to the Public Debt (Amend-
ment) Bill, 1972, passed by Lok Sabha on the 17th August, 
1972. 

1. Supplementary Demands for Grants (General) for 1972-73 

Shri K. R Ganesh presented a statement showing Supplemenbtl'y 
Demands for Grants in respect of the Budget (General) for 1972-73. 

8. Intimations Regarding Conviction of Members 
The Speaker informed the House of two wireless messages, dated the 

21st August, 1972 from (i) the District Magistrate, Moradabad and (ii) . 
the Sub-Divisional Magistrate, Banda, Uttar Pradesh, intimating respec-
~~- . 

(0 that Shri Virendra Agarwala, M'C!mber, Lok Sabha, was 2t!'lest-
ed for violation of Section 144 of the Code of Criminal Pr0-
cedure, on the 21st August, 1972. at Morabad, under orders of 
District Magistrate and was tried and convicted under Secbm 
188 of the Indian Penal Code, to undergo imprisonment till 
rising of Court by Magistrate, Morabadad and was released 
after serving sentence; and 

(ii) that Shri R. R. Sharma, Member, Lok Sabha, was arrested at 
• about 12.30 hours, on the 21st August, 1\172', for breech of Pro. 

hibi~y Orders promulgated under Section 144 of the Code of 
Criminal Proeedure. in aanda town and was convicted under 
S~ction 188 of the Indian Penal Code and was sentenced. to 
imprisonment till rising of Court and was released at 17.00 
hours. 

t. Gover:nmeat BlII-mtrMuce.l 
The Khadi and other Handloom Industries Development 

Excise Duty on Cloth) Amendment Bill, 1972. -

-10. Statutery .selution-Neg~ve4 

(Additional 

. .. 
Discussion on the following Resolution moved by Dr. LaxmJnaTayan 

Pandeya on the 21st August, 19'72, continued:-
"Thi5 House disapp.roves of the Iadian Iron and, Steel Company 

(Taking over of Management) Ordil1ance, 197.2 (Ordinance 
No. 6 of 1972) promulgated by the President on the 14th July, 
1972." 

The Resolution was negatived after discussion as indicated under para 
11 below. 
-----------.----~.-=----- --- . -_ ... __ .-_._--_ .. _---- .. _--_ .. _--------

*.Discussed together 
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*11. Government Bill-Passed 
The Indian Iror. and Steel ComJlany (Tak:ng Gver of Manag'.:!ment) Bill, 

• 1M2 
Ccmbined discussion on the motion for consideration of the Bill movcd 

on the 21st August, 1972 and the Resolution (v:de para 10 above) conti-
nued. 

.. 

Thf: following Members took part in the Hebate:-
(1) Sardar Swaran Singh Sokhi 
(2, Shri Indrajit Gupta 
(3) Shri M. R. Gopal Reddy 
(4) Shri C. T. Dhandapani" / 
(5) Shri K. Gopal 
(6) Shri Shyamnandan Mishra 
(7) Shri Surendra Mohanty 
(8) Shri Vasant Sathe 

Shri S. Mohan Kumaramanglam replied to the debate. 
The motion for consideratiofl. of the Bill W86 adopted and cause-by-

clause consideration was taken llP. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clauses 4 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clauses 15 to 17 were adopted. 
Clause 1, the Enacting Formula and the Long Title- were altIC adopted. 
The motion that the Bill, as amenaed, b~ passed was raoved by Shd S, 

Mohan Kumaramanglam. 
Tlie fo11owiDg Members took part in the deba~:

(1) Shri Jyotirmoy Bosu 
(2,) Shri S. Mohan Kumaramanglarrl 

The motion was adopted and the Bill, as amended, was passed. 
",. 

12. Discussion Under Rule 193 
Shri Samar Guha raised a dlscu-:sion on the power crisis in different 

parts of the country. 
The following Members took part 1n the debate:-

(1) Shri Darbara Singh 
(2) Shri Dinen Bhattacharyya, 

·Discussed together 
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(3) Shri Bibhuti Mishra 
(4) Shri Ranen Sen 
(5) Shri P. Venkatasubbltiah 
(6) Shri C. Chittibabu 
(1) Shri Nawal Kishore Sinha 
(8) Shri Phool Chand Vt=rma 
(9) Shri Kushok Bak\,\la 

(10) Shrimati Sahodrabhai Raj 
(11) Shri Khemchandbhai Chavda 
(12) Shri Paripoornanand Painuli 
(13) Shri Ramsahai Pandey 
(4) Shri D. D. Desaj 
(15) Dr. Govind Da~ Richharlya 
(16) Shri P. Gangadeb 
(17) Shri Pratap Singh Negi 
(18) Shrl Nathu Ram Ahirwar 
(19) Ch. Sadhu Ram 
(20) Shri K. D. Malaviya 
(21) Dr. KaHas 
(22) Shri Sat Pal Kapur 
(23) Shri ?d. C. Daga 
(24) Shri K. Ramakrishna Reddy 
(25) Shri Balakril3hna Venkanna Naik 
(26) Shri Shiva Chandika 
(27) Shri Jyotirmoy Bosu 
(28) Shri Chandrika Prasad 

Dr. K L. Rao replied to the discussion. 
7 P.M. 

;.+ 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd August, 1972) • 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 23, 1972iBhadra I, 18k(Saka) 

No. 176 
11 A.M. 
l. Starred Questions 

~tarred Questions Nos. 322, 324, 327, 328, 332, 334 and 336 were orally 
answered. Replies to Starred Questions Nos. ·321, 323, 325, 326, 329-331, 
335 and 337-340 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3180-3184, 3186, 3188-3205, 3207--
3222, 3224-3232, 3234-3238, 3240-3245, 3247-3263,· 3265---3303, 3905-
33071 3310-3362 and 3364-3379 were laid on the Table. 
3. Short Notice QUestion 

Short Notice Question No.3 addressed to the Mini-ster of Home AffairS 
regarding alleged murder of Shri Onkar Singh at Balbir Nagar, Shahdara 
(Delhi). was orally answered and supplementaries were also answel'P.d 

\ thereon. 
4. Papers Laid on the Table 

'the following papers were laid on the Table:-
(1) A statement (Hindi and English versions) regarding dacoity in 

.. train No. 55 UP Buxar-Delhi Express between Pilkhua and 
Dasna Railway Stations of Northern Railway on the 20th 
Ausust, 1972. 

• 
(2) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (5)' of section 7 of the Indian 
Telegraph Act, 1885:-

Ci) The Indian Telegraph (Sixth Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 329 (E) In Gazette of India 
elated the 4th July, 1972. 

(H) The Indian Telegraph (Second Amendment) Rules, 1972. 
published in Notification No. G.S.R. 811 in Gazette of India 
dated the 1st July, 1972. 

(3) A copy each q~ the following Notifications (Hindi and English 
versions) under section 24 of the Personal ft\iuries (Compen-
sation Insurance) Act, 1963:-
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(i) The Personal Injuries (Compensation Insurance) Rules, 1972, 
published in Notification No. S.O. 377(E) in Gazette of India 
dated the 25th May, 1972. 

(ii)The Personal Injur;'\!s (Compensation Insurance) Scheme, 1972, 
published in Notific;ation No. S.O. 378(E) in Gazette of India 
dated the 25th May, 1972. 

(iii) The Personal Injuries (Compensation Insurance) Amend-
ment Scheme, 1972, published in Nctificaton No. S.O. 500(E) 
in Gazette of India dat(ld the 22nd Jul~, 1972. 

(iv) The Personal Injur:es (Compensation Insurance) Amend .. '1\) 
ment Rules, 1972, published in Notification No. S.O. 501 (E) 
in Gazette of India dated the 22nd July, 1972. 

(4) A COpy of the Annual ReP01't (Hindi and Engh.:;.,~ versions) of 
the Development Council for Automobiles. Automobile Ancil-
lary Industries, Transport Vehicle Industr;es, Tractors, Earth-
moving Equipment and Internal Combustion Engines for rhl.:· 
year 1970-71, under sub-section (4) of section 7 of the Industries 
(Develorment 8l}d Regulatio1") Act, 1951. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Employees' State Insuranc~ Corporatio'l for the year 1970-71, 
under sect:on 36 of the Employees' State Insurance Act, 1948. 

5. "sllIe from Hajya Sabha 

Secretary reported a message from Rajya Sabha that at its s~tting held 
on t~ 21st August, 1972, Rajya Sab."J.a concurred in the recommendation 
of Lok Sabha to join in the Joint Committee of the Houses on the Dis-
turbed Areas (Special Courts) Bill, 1972 and nominated the following 
Members of Rajya Sabhs to serve on the said Joint Committee:-

(1) Shri Yogendra Sharma 
(2) Shri M. S. Abdul Khader 
(3) :~hri V-eerendra Patil 
(4) Dr. Bhai Mahavir 
(5) Shri Ibra.himbhat KRsambhai Kalanh 
(6) Shri S. B. Bobdey 
(7) Shri Nabin Chandra Buragohain 
(8) Shri Bhola PaswanShastri 
(9) Shri Ranbir Singh 

(10) Shri Sikandar Ali Wajd 
(11) Shri S!tar~m Singh .J 

(!2) Shri Hamid Ali Schamnad 
(13) Shri Mahendra. Mohan Choudhury 
(14) Shri Todak Ba'3ar 
(15) Shrimati Sita Devi 

6. Report of COD,lmittee on Private Members' Bills (lnd Resolutions. 
Shri G. G. Swell presented the Seventeenth Report of t~ Committee, 

on Private Members' Bills and ResoluFons. • 

708 



V' 
7. Government Bill-Motion for lte(e~'tb ~CGiMIn1tt--Adop\'" 
• 'The Companies (Ameniment) B111,1'972 • 

The motion. for reference of the Bill to l' JQint Committee was moved 
by Shri K. V. Raghunatba Reddy. 

'The motion was adopted as follows:-
"That the Bill further to amend the Companies Act, 1956, the Securi-

ties Contracts (Reg\,llation) .(\.ct, 1956 and the Monopolies and 
Restrictive Trade Practices Act, 1969, be referred to a Joint 
Committee of the Houses consisting of 45 members, 30 from 
this House, namely:-

(1) Shri Syed Ahmed Aga 
(2) Shri Bedabrata Barua 
(3) Shri H. K. L. Bhagat 
(4) Shri Somnath Chatterjee 
(5) Shri Tridib Chaudhuri 
(6) Shri Khemchandbhai Chavda 
(7) Shri C. ChittilNbu 
(8) Shri S. R. Damani 
(9) Shri C. C. Desai 

(10) Shri G. C. Dixit 
(11) Shrimati V. Jeyalakshmi 
(12) Shri Popatlal M. Joshi 
(13) Shri Ramachandran Kadannapalli 
(14) Shri Baburao Jangluji Kale 
(15) Shri Jagannath Mishra 
(16) Shri Surendra Mohanty 
(17) Shri Priya Ranjan Das Munsi 
(18) Shri D. K. Panda 
(19) Shri Narsingh Narain Pandey 
(20) Shri Madhu Dandavate 
(21) Shri H. M. Patel 
(22) Shri S. B. P. Pattabhi Rama Rao 
(23) Shri R. Balakrishna Pillai 
(24) Shri Jagannath Rao 
(25) Shri Bishwanath Roy 
(26) Shri P. M. Sayeed 
(27) Shri Nawal Kishore Sharma 
(28) Shri R. R. Sharma 
(29) Shri P. Ranganath Shoenoy 
(30) Shri R. K. Sinha 

and 15 members from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of 
the Joint Committee; 

that the Committee shall make a report to this HOUse by the first 
day of the next sess:on; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary' Committees shall apply with SUch variations 
modifications r.:, the Speaker may make: and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join thp. said Joint Committee and communicate to this House 
the names of 15 members to be appointed by Rajya Sabho to 
the Joint Committee," 
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a..GovenuaentBill-.-V.er J;OD~ration.[l. _.l~:' '. ,::,',' 
The Antiquities and Art Treasures Bill, 1972 

The D;lotion for consideration of the Bill was moved by Prof. S .. Nurul 
Hasan. 

An amendment for reference of the Bill to a Select Committee was 
mowd by Shri M. C. Daga. 

The following Members took pa'rt in the debate:-
(1) Shri ManoranjanHazra 
(2) Shri Sudhakar Pandey 
(3) Shrimati Gayatri Devi of Jalpur 
(4) Shri Rudra Prata,p Singh (Speech unfinished). 

The discussion was not concluded. 
9. Motion. 

Discussion on the following motion moved by Shri Nathu Ram Ahirwar 
and the amendments thereto mov'~d on the 16th August, 1972, continued:-

"That this House is of opinion that separate development Central 
Schemes be undertaken for backward areas in the country, such 
as Eastern U.P., Bundelkhand in Madhya Pradesh, Chhota 
Nagpur i!l Bihar so that these areas may not lag behind other 
developing areas." 

The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri Biren Engti 
(4) Shri Murasoli Maran 
(5) Shri Narendra Singh Bisht 
(6) Shri Panna Lal Barupal 
(7) Shri K. M. "Madhukar' 
(8) Shri Paripoornanand Painuli 
(9) Dr. Laxminarayan Pandeya 

(10) Shri Kushok Bakula 
(11) Shri Jagdish Narain MandaI 
(12) Shri Nathuram Mirdha 
(13) Shri Darbara Singh 
(14) Shri Tulsiram pashrath Kamble 
(15) Shri Shambhu Nath 
(16) Shri K. Mallanna 
(17) Shri Rajdeo Singh 
(18) Shri Chiranjib Jha 
(19) Shri K. Ramakrishna Reddy 
(20) Shri Narain Chand Parashar 
(21) Shri Chhatrapati Ambesh 
(22) Shri Vasant Sathe 
(23) Shri D. P. Dhar 

Shri Nathu Ram Ahirwar replied to the debate. 
All the amendments moved were negatived. 
The motion was withdrawn by leave of t~ House. 

5.27 P.M. 
(Lok Sabha adjourned till 11 A.M, on Fc'day, the 25th August, 1972) 
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· LOK SABRA 

BULLETIN-PART I ,. 
rBrief Record of Proceedings] 

Friday, August 25, 19721Bhadra 3, 1894 (8aka) 

: . ".: ') , , c.,' "." 4, 

No. 177 

11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 341, 344-347, 350, 351, 353, 355-857, 359 and 
::J60 were orally answered. Replies to remaining questions were laid on 
the Table. 
2.Unstarred Quest10ns 

Replies to Unstarred Questions Nos. 3380-3417, 3419-3441, 3443-
3490, 3492-3556 and 3558-3579 were laid on the Table. 
a:"Calling Attention 

Shri Dinen Bhattacharya called the attention of 'the 'Minister of 
Finance to the demands of the employees of Reserve Bank of India, 
Calcutta and the reaction of the Government in regard thereto. 

, ',' .• , , -' ';' '! ' ~ 

The Minister of State for Finance made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the follOWing Notifications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-
(i) The Naval CeremOnial, Conditions of Service and Miscel-

laneous (Third Amendment) Regulations, 1972, published in 
Notification No. S.R.O. 196 in Gazette of India dated the 15th 
July, 1972. 

(ii) The Naval Ceremonial, Conditions of . ~rv~ce. , aI).cl Mi~el. 
laneous (Fourth Amendment) Regulations, 1972, published 

• in Notification No. S.R.O. 222 in Gazette of India dated the 
.... !', 12th August, 1972. 

, . 

(2) A. copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.8.R. 440(E) published in Gazette of India dated the 24th 
June, 1972 together with an explanatory memorandum. 

[P.T.O. 
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(ii) G.S.R. 931 published in <;r~~te,~f India dated the 5th August, 
1972 together with an explanatory memorandum. 

(3) A copy of the Monopolies a~ Restrictive Trade Practices 
(Third Amendment) Rules, 1972 (Ilindi and English versions) 
published in Notification No. G.S.R. 321 (E) in Gazette of India 
dated the 22nd June, 1972, under sub-section (3) of section 67 
of the Monopolies and Restrictive Trade Practices Act, 1969. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sab)ta:-

(i) That at its sitting held on the 22nd August, 1972, Rajya Sabha 
passed, in accordance with the provisions of article 368 of the 
Constitut~ of, India, without any amendment, the Constitu-
tion (Thirtieth Amendment) Bill, 1972, passed by Lok Sabha on 
the 17th August, 1972. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Taxation Laws (Amendment) Bill, 1972, 
passed by Lok Sabha on the 18th August, 1972. 

(iii) That at its sitting held on the 23rd August, 1972, Rajya Sabba 
agreed without any amendment to the Punjab New Capital 
{Periphery) Control (Chandigarh Amendment) Bill, 1972, pass-
ed by Lok Sabba on the 18th August, 1972. 

6. Assent to Bills 
'Secretary laid on the Table following two Bills passed by the Houses 

of Parliament during the current session and assented to:-
(1) The Supreme Court (Enlargement of Criminal Appellate Juris-

diction) Amendment Bill, 1972. 

(2) The Indian Telegraph (Amendment) Bill, 1972. 

7. Report of Committee on Absence of Membe'ts 
Shri S. C. Samanta presented the Sevel1th Report of the Committee 

on Absence of Members from the Sittings of the House. 

S: 'GovemmeJlt BiU--Passed 
The Antiquities cm.ci Art Treasures Bill, It72 

Discussion on the motion for consideration of the 'Bill and the amend-
meatthemo moved on the 23rd August, 1972, (!ontinuec:i. ' 

The following Members took part in the debate:-
(1) Shri Rudra Pratap Singh 
(2) Shri Jharkhande Rai 
(3) Shri M. C. Daga 
(4) Shri E. R. Krishnan 
(5) Shri Biswanarayan Shastri 
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(6) Shri Jagannathrao Joshi / 
(7) Shri Banamali Patnaik ... ,. 

Ii! 

Prof. S. Nurul Hasan replied to the debate. The amendment for re-
ference of the Bill to a Select COplmittee moved by Shri M. C. Daga was 
negatived. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clause 2 was adopted, as amended. 
Clauses 3 to 17 were adopted. 
Clause 18 was adopted, as amended. 
Clauses 19 to 33 were adopted. 
Clause 1, the Enacting Formula and the LOI\g TiUe were also adopted. 
The motion that the Bill, as amended, be passed was moved by Prof. 

S. Nurul Hasan. 
The motion was adopted and the Bill, as amended, w.s passed. 

9 ..... Govermnent Bill-Under Consideratioll 
The Mines and Minerals (Regulation and Development) Amendment 

Bill, 1972 . 
The motion for consideration of the Bill was moved by Sbri Shah 

Nawaz Khan. . 
Shri Krishna Chandra Halder took part in the debate. 
The discussion was not concluded . 

•. ,Moiioa BepNiag Seventeeath Repol't of Committee on Private 
Members' Bills and 'Resolutions 

Shri Madhuryya Haldar moved the following motion:-
"That this House do agree with the Seventeenth Report of the 

Committee on Private Members' Bills and Resolutions present-
ed to the House on the 23rd August, 1972." 

The motion was adopted . 
./ 

11. Private Member's ResolutiOlll--Withdrawn 
• Discussion on the following Resolution moved by Shri Indrajit Gupta 

on the 11th August, 1972, continued:-
"This House demands that the Government should fulftl, without 

delay or dilutionJ its commitments and responsibilities to-
wards solutions of West Bengal's urgent problems of economic 
stagnation." 

The following Members took part in the debate:-
(1) Shri B. K. Daschowdhury 
.,~) Shri H. N. Mukherjee 
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(3) Dr. Karan Singh 
(4) Shri Samar Guha 
(5) Dr. K. L. Rac 
(6) Shri Dinen Bhattacharya 
(7) Shri S. R. Damani 
(8) Shri D. P. Dhar 

Shri Indrajit Gupta replied to the debate. 
]he Resolution was withdrawn by leave of the House. 

12. Private Member's Resolution-Under Consideration 
Shrimati Maya Ray moved the following Resolution:-

"This House, while appreciating the efforts of the Central Govern-
ment to eradicate unemployment is of the opinion that the Cen-
tral Government in co-ordination with the State Governments 
should work out a time bound, phased programme to solve the 
massive unemployment problem facing the country and take 
immediate positive and concrete steps to tackle the same." 

Her speech was not concluded. 
13 .... Baif-an-Hour Discussion 

Dr; Laxminarayan Pandeya raised a half-an-hour discussion on points 
arising out of the answer given on the 11th August, 1972 to Unstarred 
Question No. 1953 regarding upgradation of cities and towns. 

Shri K. R. Ganesh replied to the discussion. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 26th August, 1972). 
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LQK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

S~day, August 26, 19721Bhadra 4, 1894 (Saka) 

No. 178 

1. P1apera Laid on the ta~ 
A copy of the Post Office Savings Certificates (AmendmlEtnt) Rules, 

1972 (Hindi and English versions) published in Notification No. G.S.R. 
958 in Gazette of India dated the 12th August, 1972 was laid on the Table 
under sub-section (3) of section 12 of the Government Savings -Certifi-
cares Act, 1959 . • 2. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabba that ,at its sitting 
held on the 23rd August, 1972, Rajya Sabha passed ~he Insecticides 
(Amendment) Bill, 1972. 
3.. Bill -Passed by Rajya Sabha-Laid OIl the Table 

Secretary laid on the Table a copy of the Insecticides (Amendment) 
Bill, 1972, as pased by Rajya Sabha . 
.£'" Reports of Estimates Committee 

Shri Krishna Chandr,a Halder presented the following Reports of the 
Estimates Committee:-

• 

(1) Twenty-second Report on the Ministry of Shipping and Trans-
port regarding action talten by Government on the recommen-
dations contained in their First Report on the Ministry of 
Shipping and Transport-Visakhapatnam Port. 

(2) Twenty-third Report on the Mini.stry of Shipping and Trans-
port regarding action taken by Governm~nt on the recommen-
dations contained in their Second Report on the Ministry of 
Shipping and Transport-Tuticorin and Mangalore Ports . 

5. Statement Relarding Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 28th August, 1972. 
. /u· 

6. Government Bill-Introduced . /' 
The Presidential ,and Vice-Presidential Elections (Amendment) MI, 

1972. . 
7. MotiOll Regarding Joint Committee on Government Bill-Adopted 

The Adoption of Children BiU,. 1972, \....-.-
[P.T.O. 



The motion for concurrence in the ]ecommendation of Rajya Sabha 
for referenCfa of the Bill to a Joint Committee of the Houses was moved 
by Shri H. R. Gokhale. 

The motion was adopted as follows:-

"That this House do conCUr in the recommendation of R~ya Sabha 
that the House do join in the Joint Committee of the Houses 
on the Bill to provide for th~ adoption of children and for 
matters connected herewith. made in the motion adopted by 
Rajya Sabha at its sitting held on the 1st August, 1972 ami 
communicated to this House on the. 2nd August, 1972 and do 
resolve that the following 30 Members" 6f LokSabha be 'nomt-
nated to serve on the said Joint Com~ittee, namely:-

(1) Shri S. R. A. S. Appalanaidu 
(2) Shrl Shiv Kumar Shastri 
(3) Shri Lambodar Baliyar 
(4) Dharnidhar Basumatari 
(5) Shri Shyama Prasanna Bhattacharyya 
(6) Shri Arnar Nath Chawla 
(7) Shri Anant Prasad Dhusia 
(8) Shri Varkey George 
(9) Smt. Marjorie Godfrey 

(10) Shri H. R. Gokhale 
(11) Shri Giridhar Gomango 
(12) Shri Md. JamiIurrahman 
(13) Shri M. R. Lakshminarayanan 
(14) Shri Partap Singh 
(15) Shri Mohan Raj 
(16) Shrimati Shakuntala Nayar 
(17) Shri Manikrao Palodkar 
(18) Shri Krishna Chandra Pandey 
(19) Shri Ram Bhagat Paswan 
(20) Shri S. B. PatH 
(21) Shri Kodanda Rami Reddy 
(22) Shri N. K. Sanghi 
(23) ShriSakti Kumar Sarkar 
(24) ShriShafquat,Jung 
(25) Shri Biswanarayan Shastri 
(26) Shri Dharamgaj Singh 
(27) Shri Somchand Solanki 
(28) . Shri S. B. Thakre 
(29) Shrimati 'Shargavi Thankappan 
(30) Shri Nit! Raj Singh Chaudhury". 
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8. Govenunent BiUs-Pall8ed 
.. (i) The· MiMS. a.nd Minerals (Regulation and Development) 

Amendment Bill, 1972 
'Discussion on the motion for consideration of the Bill moved on the 

25th August, 1972, continued. 
The following Members took part in the debate:-

(1) Shri R. N. Sharma 
(2) Shri K. M. "Madhukar" 
(3) Shri Shrikishan Modi 
(4) Shri J. Math,a Gowder 
(5) Shrj Damodar, Pandey 
(6) Shri G. P. Yadav 

Shri Shah Nawaz Khan replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause consi-

d.ration of the Bill was taken up. 
Clauses 2 and 3 were adopted, as amended 
Clauses 4 to 6 were adopted 
Clause 7 was adopted, as amended. 
Clauses 8 to 11 were adopted. 
Clause 12 was adopted, as amended. 
Clauses 13 to 16 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 8hri 

Shah Nawaz Khan. 
The motion was adopted and the Bill, as amended, was passed. 

(ii) The Rulers of Indian States (Abolition of Privileges) 
Bill, 1972 

The motion for consideration of the Bill was movea by 8hri H. R. 
.. Gokhale. 

The following Members took part in the debate:-
(1) Shri Biren Dutta 
(2) Shri M. Kathamuthu 

• (3) Shri J. Matha Gowder 
(4) Shri Jagannathrao Joshi' 
(5) . Shri Sliyamnandarr"Misbra 

Shri H. R. Gokhale replied to the debate. 
.,' .. 

I',". '''' 

The motion for cOIl$ideration was adopted and clause-by-cIBuSe consi-
deration of the Bill was taken up. ' ..' ' i. 

,Qiauses'2 to 7 were adopted,'.' 
'etause 1, the Enacting Formula and the Long Title were also adopted. 
'The motion that the Bill be passed was moved by Shri H. R. Gokhale, 

~ . - The motion was adopted· and the Bill· was passed, 
;,./ r 

[P.T.O. 
717 



(iii) The Seeds (Amendment) Bfll, 1972' 
The motion for consideration of the Bill was moved by Shri Ant1asahib 

P. Shinde. • 
The following Members took part in the debate:-

(1) ~hri Jagadish Bhattacharyya 
(2) Shri Mohan Raj 
(3) Shri R. V. Bade 
(4) Shri Prasannbhai Mehta 
(5) Shri Darbara Smgh 
(6) Shri Teja Singh Swatantra 

Shri Annasahib P. Shinde replied to the debate. 
The motion for consideration was adopted and blause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adofrt.ed. 
The motion that the Bill be passed was moved by Shri Annasahib P. 

Shinde. . ' 
The motion was adopted and the Bill ns pia8aed. 

9. Motion 
Shri Jyotirmoy Bosu moved the foll~wing moiioll.:-

"That this House do consider the Ftnal Repcirt 01 tt.e .. Direct.Ta~es 
Enquiry Committee, laid on the Table of .the House on the ,20th 
March, 1972" 

The fallowing Members took part in the debate:-
(1) Dr. V. K. R. Varadaraja Rao 
(2.) Shri K. Baladhandayutham 
(.8) Shri N. K.. P. Salve 
(4) Shri Murasoli Maran 
(5) Shri D. D. Desai 
(6) Shri Virflldra Agarwala 
(7) Shri C. M. Stephen 
(8) Shri Piloo Mody 
(9) Shri N. K. Sanghi 

(10) Shri Shyamnandan Mishra 
The discussion was not concluded. 
.10. Report of Busin .. Advisory ~. 

• 
Shri R. V. Bade presented the SilCte~ Report of 1Ibe Business 

Advisory Committee. 
6.27 .P.M;. -

The House was adjoUl"ned for want of ~ .. 
(Lok Sabha adjourned tUill A.M. on Mond4ly. tbe28.th A.~t, f9~. 

',' &iL .. ~ 

t t .~ Q " .. 

• Presented at 6.10 P.J4. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, August 28, 1972/Bhadra 6, 1894 (Saka)' 

No. 179 
11 A.M. 
1. Obituary Reference 

T'u: Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 
G. Viswanathan. Jagannathrao Joshi, Prasannbhai Mehta, Madhu 
Dandavate and Ramkanwar made references to the passing away of 
Shri M. Shankaraiya, who was a Member of the Prov~sional Parliament. 
Second and Third Lok Sabha. . 

Thereafter. Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 363-368, 372-374 and 376 were orally answer-

ed. Replies to remaining questillns were laid on the Table. 

3. Unstarred Questions 

'. R'2plies to Unstarred Questions Nos. 3580-3727, 3729-3760 and 3762-
.. 3779 were laid on the Table. 

4. Short Notice Question 
Short Notice Question No.4 addres'.>ed to the Minister of Health and 

F<Jmily Planning regarding the strike not'ee by employees· of Lady 
Hat-dinge Medical College and Hospital and Kalavnti Saran Children's 
Hospit~l. New Delhi was pcstpom~d. 

5. Calling Attention 
Shri Shyamnandan Mishra caUed the attention of the Minister of 

Education and Social Welfare to thc' recent moves to sY'stematically undo 
the policy of prohibition enshrined in the Directive Principles of State 
Policy in the Constitution of India. 

The Deputy Minister of Education and Social W'~lfare made a state-
ment in regard thereto 

[P.T.C. 
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6. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the . Annual Accounts (Hindi and English versions) 
of the All India Institute of :Nedical Sciences, New Delhi, for 
the year 1969-70 together with the Audit Report thereon. 
under sub-section (4) of section 18 of the All India Institute 
of Medical Sciences Act, 1956. 

(2) A COpy of the Report and Certified Accounts (Hindi and Eng-
lish versions) of the Shipping Development Fund Committee 
for the year 1970-71, together with the Audit Report thereon, 
under sub-section (6) of section 16 of the Merchant Shipping 
Act,I958 .. 

(3) (a) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955:-

(i) The Fruit Products (Amendment) Order, 1971, published in 
Notification No. S.O. 5593 in Gazette of India dated the 30th 
December, 1971 (English version) and 17th June. 1972 
(Hindi v-ersion). 

(ij) The Fruit Products (Second Amendment) Order, 1971 
(Hindi and. English versions) published in Notification 
No. S.O. 621 in Gazette of India dated the 19th February, 
1972. 

(b) A statement (Hindi ..end English versions) showing reasons 
for delay in laying the abOve Notifications. 

(4) A copy of the Audited Accounts (Hindi and English versions) 
of the Committee for the purpose of Controlling and Super-
visin~ Experiments on Animals, Bom.bay, for the year 1968-6[1 
together with the Audit Report thereon, under sub-rule (4) of 
Rule 24 of the Committee for Controlling and Supervising 
Experiments on Animals (Administration) Rules, 1965. 

7. Leave of Absence 

The following Members were granted leave of absence from the sit-
tings of the House for the pel'iods mentioned against each:-

(1) S1m. D. P. Jadeja-,-lOth April to 1st June, 1972 (Fourth 
Session). 

(2) Shri M. S. Sanjeevi Rac-31st July to 18th August, 1972 
. (Fifth Session) .. 

'. (3) Shri Chandu Lal Chandrakar-31st Julv to 1st September, 
1972 (Fifth Session). 

a. . Report of Joint Committee on OffiCes of Profit 
Shri Dharnidhar Basumatari presented the Third Report of the Joint 

Committee on Offices of Profit. 
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9. Motion Regarding Sixteenth Report of Business Advisory Committee 
Shri Raj Bahadur moved the following motion:-' 

"That this Hol.lle do agree with ·the Sixteenth Report of the Busi-
ness Advisory Committee presented to the House on the 26th 
August, 1972." 

The motion was adopted. 

10. Government BiU-Introduced 
The Indian Co111Jer Corporation (Acqu;i8ition.of Undertaking) Bill, " 

1972 
, " , I ~ • 

11. Government BiU-Passed V' 

The GeneTal Insura1lce Business (Nationali8ation) Bill, 1972, L 
as reported 'by Joint' Committee 

The motion for consideration of the Bill, as reported by theioint 
., Committee, was moved by Shrl Y. B. Chavan. 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri N. K. P. Salve 
(3) Shri Indrajit Gupta 
(4) Shri C. M. Stephen 
(5) Shri P. A. S'ilminathan 
(6) Shri Ramsingh Bhai Varma 
(7) Shri Virendra Agarwala 
(8) Shri Shankar Dayal Singh 
(9) Shri H. M. Patel 

(10) Shri Vasant Sathe 
(11) Shri Madhu Dandavate 
(12) Shri D. D. Desai 
(13) Shri Prasannbhai Mehta 

Shri Y. B. Chavan replied to the debate. 

The motion for consideration was adopted andclause-by:'clause eonsi-
Jeration of the Bill was taken up. . 

Clauses 2 to 10 were adopted. 

On the motion for adoption of Clause 11, the House divided, Ayes 
113; Noes 24. Clause 11 was accordingly adopted. 

Clauses 12 to 15 were adopted. 

On amendment No. 16 to Clause 16 moved by Shri S. M. Banerjee. 
the House divided, Ayes 21: Noes 136. The amendment was accordingly 
negatived. -

IP.T.O. 
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ClauseR 16 to 21 were adopted. 
!'., , ,.,;, . 

Clause 22 was adopted. as amended. 

, "Clauses .23 to 40 and the Schedule were ildopted. 

Clause 1, the EnaCting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended,be passed was m~y_ed by 
Shri Y. B. Chavan. 

The motion was adopted and the Bill, as amended, was passed. 

12. Half-an-Hour Discussion ....-

Shri N. K. P. Salve raised a half-an-hour discussion on poi~ts arising 
out of the ,answer 'given on the 1st August, 1972 to Unstarred Questton 
No. 250 regarding construct:on of Railway over-bridge at Safdarjang 
Arcrodrome. 

Shrl Mohammed Shaft Qureshi replied tCl the discussion. 
I •. 

13. Discussion Under Rule 193 ..... 

Shri Ram Chandra Vikal raised a discussion (.n the re-opening of 
S. S. Light Railway from Shahdara to Saharanpur. 

The foll;:,wing Members took part in the debate:-
(1) Shri J yotirmoy Bosu 
(2) Shri Narsingh Narain Pandey 
(3) Shri S. M. Banerjee 
(4) Shri Mulk Raj Saini 
(5) Maulana Ishaque Sambhali 
(6) Shri Krishna Ch'lndra Pilndey 
(7) Shri Satish Chandra 
(8) Shri T. Sohan Lal 
(9) Shri Rudra Pratap Singh 

(10) Dr. Govind Das Richhariya 
Shri Mohammed Shaft Qureshi replled to the dis.:ussion. 

7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 29th August. 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Tuesday, August 29, 1972/Bhadra 7, 1894 (Saka) 

No. 180 
11.01 A.M. 

J: ~rred Questions 
Starred Questions Nos.' 381-390 were orally answered~ Replies to 

remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3780-3871, 3873-3886 and 3888-
3979 were laid on the Table. 
3 .... SIlort Notice Question 

Short Notice Question No.3 addressed to the Minister of Agriculture 
regarding starvation deaths in Orissa was orally answered and supple-
mentarie3 were also answered thereon . 

./ 4. Question of Pri¥ilege 

Shri C. M. Stephen raised a question of privilege against Shri Jyotir-
moy Bosu, M.P., for his grossly disorderly canduct in thravring a bundle 
of papers towards the Chair and his contemptuous defiance of tls.e 
S{jeaker on the 28th August, 1972. 

After some discussion, Shri C. M. Stephen asked for leave of . the 
House to raise the question of privilege. On objection taken to leave 
being granted, the Speaker asked those Members who were in favour of 
leave being granted to rise in their places. As not less than twenty-five 

• Members rose, the Speaker informed the House that the leave was 
granted. 

Shri C. M. Stephen then moved that the matter be referred to the 
Committee of Privileges. 

A motion that the question of privilege raised by Shri C. M. Stephen 
be discussed in the House, moved by Shri M. Kalyanasund,a,ram, was 
negatived. 

There was discussion on the motion moved by Shri Stephen. 
(Lok Sabha adjourned at 3 P.M. and "e-assembled at 4 P.M.) 

The motion moved by Shri C. M. Stephen was withdrawn by leave of 
the House. 

[P.1'.r.:. 
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5. Papers Laid on the Table 
The following papers were laid on the Table:-

U) A statement (Hindi and English versions) correcting the state-Vment made by the Mi,nist!ilr of ,Labour and Rehabilitation on 
. the 1st August, 1972 in response to Calling Attention regarding 

the reported recent murder of some trade unionists in the 
Chinakuri Treepit Colliery at Asansol. 

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

0) Review by the Governm~nt on the working of the Heavy 
Engineering Corporation Limited, Ranchi, fOr the year 1970-
71. 

Oi) Annual Report 01 the Heavy Engineering Cor~oration Limit-
l!d, Ranc.hi, for the year 1970-71 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(3) A copy each of the following Notifications under sub-section 
(3) of secfon 33 of the Marine Products Export Development 
Authority Act, 1972:-

(i) The Marine Products Export Development Authority Rules, 
1972. published in Notification No. 8.0. 485(E) in Gazette 
of India dated the 12th July, 1972 (English version) and 26th 
August, 1972 (Hindi version). 

(ii) S.O. 1896 (Hindi and English versions) published in Gazette 
of India dated the 29th July, 1972 fixing the date for coming 
into force certain provisions of the Marine Products Export 
Development Authority Rules, 1972. 

6. Messages frOlJl Bajya S .. hha 
secretary reported the following messages from Rajya Sabha:-

(i) That Ilt its sitting held on the 26th August, 1972, Rajya Sabha 
agreed without 'any amendment to the Wild Life (Protection) 
Bill, 1972, passed by Lok Sabha on the 21st August, 1972. 

(ii) That at its sitting held on the 26th August, 1972, Rajya Sabha 
agreed without any amondment to the Indian Iron and Ste~l 
Company (T~king Over of Management) Bill, 1972, passed by 
Lok Sabha on the 22nd August, 1972. 

(iii) That at its sitting held on the 26th August, 1972, Rajya 8abha 
.. concurred 'in the recommendation ofLok Sabha to join in 

''the' Joint Committee of the Houses on the Companies (Amend-
ment) Bill. 1972, and nominated the following M~mbers of 
RajyaSabha to serve on the .said Joint Committee:-

(1) Shri Mahavir Tyagi 
(2) 8hri M. K. Mohta 
(3) Shri B. T. Kulkarni 
(4) Shri Jagdish Prasad Mnthur 
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(5) Shri Harsh Deo Malaviya 
(6) Shri Salil Kumar Gllnguli 
(7) Dr. M. R. Vyas 
(8) Shri K. Srinivasa Rao 

. (9) Shri S. G.· Sardesai 
(10) Shri Himmat Sinh 
(11) Shri S. S. Mariswamy 
(12) Shri D. D. Puri 
(13) Shrimati Saraswati Pradhan 
(14) Shr i Habib Tanvir 
(15) Shri K. V. Raghunatha Reddy 

: r ~ , 

(iv) That at it·s sitting held on the 28th August, 1972, Rajya Sabha 
adopted a motion extending the time for presentation of the 

Report of the Joint Committee of the Houses on the Code of 
Criminal Procedure Bill, 1970, up to the last day of the Eighty-
..:econd Session of Rajya Sabha. 

(v) That at its sitt'nfl held nn the 28th August, 1972, RajyB Sabha 
!)a:,sed the Delhi University (Amendment) Bill, 1972 . 

. Bill Passetl by Rajya Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Delhi University (Amend-

ment) Bill, J 972, as passed by Rajya Sabha. 

8. Report of Public Account': COll'!m~ttce 
Shri H. M. Patel presented the Fiftieth Report of the Public ·Accounts 
rnmittee regarding Chapter V of Audit Report (Civil), Revenue Re-

Ldpts, 1970 and Report of the Comptroller and Auditor General of India 
for 1969-70, Central Government, Revenue Receipts relating to Other 
Direct Taxes. 

9. OIIvernment Bills-Introduced 
(1) The Limestone and Dolomite Mines I,.abour Welfare Fund Bill, 

1972. ~ 
'" (2) The Foreign Exchange Regulation Bill, 1972. 

10. Supp'ementary Demands for Grants (GeneraJ)-1972-73 
Discussion on the Supplementary Demands for Grants' Nos. 7, 21, 40 

44, 58, 74, 76, 85, 111, 113, 120, 125 and 129 in respect of the Budget 
(General) for 1972-73 commenced and was concluded. 

Seven cut motions (Nos. 10 to 16) were moved and negatived. 
All the Supplementary Demands for Grants as sbown under column 

3 of the prInted List of Supplementary Demands for Grants (General) 
for 1972-73, were voted in full. 
11. Government Bill-Introduced 

~ 

The Appropriation (No.4) Bill, 1972. 
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12. Government Bill-Passed .,/ 
The Appropriation (No.4) Bill, 1972 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. I) • 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved. by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

13. Statement \ by Minister 
The Minister of Agriculture made a statement regarding sugar and 

sugarcane policy. 
14. DiscusSion Under Rule 193 

Shri Balakrishna Venkanna Naik raised a discussion regarding con-
struction of new railway line between Apta and Mangalore. 

The following Members took part in the debate:-
(1) Shri Madhu Dandavate 
(2) Shri P. Ranganath Shenoy 
(3) Shri C. K. Chandrappan 
(4) Shri Shanker Rao Savant 

Shri Mohammed Shafi Qures.hi replied to the discussion. 
7.55 P.M. 
(Lok SabhS: adjcurned till 11 A.M. on Wednesday, the 30th August, 1972) 

,,/ 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 30, 1972/Bhadra 8, 1894 (Saka) 

No. 181 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 401-405 and 407-409 were orally answered. 
Replies to Starred Questions Nos. 406, 410-414 and 416-420 were laid on 
the Table. 

2. Unstaned Questions 
Replies to Un-starred Questions Nos. 3980--4067, 4069-4077 and 4079-

4179 were laid on the Table. 

3. Short Notice Question ,/ 
Short Notice Question No.6 addressed to the Minister of Steel and 

Mines regarding expansion of production of stainless steel in Alloy 
Steels Plant, Durgapur was orally amlwered and supplementaries were 
also answered thereon. 

4. Question of Privilege 
Shri R. N. Sharma sought to raise a question of privilege against 

Shri Mani Ram Bagri in respect of a telegram addressed to the Deputy 
Speaker casting reflections on him. 

After some discuSSion, Shri R. N. Sharma stated that he did not 
propose to ask for leave of the House to raise the question of privilege. 
5. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) (i) A copy Of the Annual Report on Science and Technology 

for the year 1970-71. 
(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

(2) A copy of the Indian Telegraph (Amendment) Rules, 1972 
(Hindi and English versions) published in Notification 
No. G.S.R. 398 in Gazette of India dated the 1st April, 1972, 
under subsection (5) of section 7 of the Indian Telegraph Act, 
1885. 
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(3) A copy of the Insurance (Amendment) Rules, 1972 (Hindi and 
English versions) published in Notification No. G.S.R. 960 in 
Gazette of India dated the 12th August, 1972, under sub-
section (3) of section 114 of the Insurance Act, 1938. 

(4) A copy of Notification No. G.S.R. 964 (Hindi and English ver-
sions) published in Gazette of India dated the 12th August, 
1972, under section 159 of the Customs Act, 196~ together with 
an explanatory memorandum. 

(5) A copy of Notification No. G.S.R. 371 (E) (Hindi and English 
versions) published in Gazettta of India, dated the 9th August, 
1972, issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 

(6) A COpy of the Annual Report (Hindi version) of the Coffee 
Board for the year 1970-71. 

(7) The ,following statements showing the action taken by the 
Government on various assurances, promises and undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

Fourth Lok Sabha 
(i) Statement No. XXV-Sixth Sess.ion, 1968. 
(ii) Statement No. XXIV-Seventh Session, 1969. 
(iii) Statement No. XXIII-Eighth Session, 1969. 
(iv) Statement No. XXIV-Tenth Session, 1970. 
(v) Statement No. XV-Eleventh Session, 1970. 
(vi) Statement No. XIV-Twelfth Session, 1970. 

Fifth Lok Sabha 
(vii) Statement No. XV-Second Session, 1971 
(viii) Statement No. VII-Third Session, 1971 
(ix) Statement No. V-Fourth Session, 1972. 
(8) A copy of the Annual Report (Hindi version) of the Press 

Council of India for the year 1971, under section 18 of the 
Press Council Act, 1965. 

(9) A copy of the Annual Report (Hindi version) of the IadIan 
Institute of Technology, Delhi, for the year 1970-71. 

(10) (i) A statement correcting the answer given on the 24th May, 
1972 to Unstarred Question No. 7320 by Shri D. Deb regard-
ing injuries to civilians during field-firing by Border Security 
Force. 

(ii) A statement showing reasons for delay in correcting the· above 
answer. 

(11) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of se.ction 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Small Industries Corporation Limited, New Delhi, for tht! 
year 1970-71. 
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f'. 
(ii) Annual Report of the National Small Industries Corpora-

tion Limited, New Delhi. for the year 1970-71 along with 
the Audit Accounts and the comments of the Comptroller 
and Auditor General thereon. 

fl. Message from Rajya Sabh. 
Secretary reported a messag.\,! from Rajya Sabha that at itssittmg 

held on the 29th August, 1972. Rajya Sabha agreed withQut any amend-
ment to the Antiquities and Art Treasures Bill, 1972, passed by Lok 
Sabha on the 25th August, 1972. 

7. Report of Public Accounts Committee 
Shri B. S. Murthy presented the Forty-ninth Report of the PublIc 

Accounts Committee on Excesses over Voted Grants and Charged Appro-
priations as disclosed in the Appropriation Accounts (Civil), (Posts and 
Telegraphs), (Railways) and (Dzfence Sservices) for 1970-71 and action 
taken by Government on the recommendations contained in their 
Twenty-ninth Report. 

S. Report of Committee on Subordiaate Legislation 
Shri Vikram Mahajan presenred the Fourth Report of the Committee 

on Subordinate Legislation. 

, 9. Report of the Committee on the Welfare of Scbedu1ed Castes and 
Scheduled Tribes 

Kumari Kamla Kumari presenred the Eleventh Report (Hindi &Rd.,; 
English versions) of the Committee on the Welfare of Scheduled Castes , 
and Scheduled Tribes on the Ministry of Education and Social Welf~ 
(Department of Social Welfare)-Tribal DeVelopment Blocks in Gujarat. 

10. Presentation of Petition 
Shri Indrajit Gupta presented a petition signed by Shri Alokemoy 

Mukherjee and others regarding grievances of employees of the Shipping 
Corporation of India Ltd" Calcutta. 

I 11. Statements by Min.isters 
(i) The Minister of Parliamentary Affairs made a stl:ltement regard-

ing fixation of sitting of th'Z House on &lturday, the 2nd September, 
1972. 
• The House agreed. 

(ii) The M!nister of External Affairs made a statement regarding the 
meeting of the Representatives of India and Paki'stan held in New Delhi 
between the 25th and 29th August. 1972. The Minister also laid on the 
Table a copy of the Joint Statement to the press. 
12. Motion ~garding Joint Committee 

Shri R. D. Bhandare moyed the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do appoint a member of Rajya Sabba to tbe Joint Committee 
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on the Bill to amend the Untouchability (Offences) Act, 1955, 
and further to amend the Representation of the People Act, 
1951, in the vacancy caused by the resignation of Shri J amna 
Lal Berwa from the membership of the said Joint Com-
mittee and do communicate to this House the name of the 
member so appointed by Rajya Sabha to the Joint Committee." 

The motion was adopted. 
13. Government Bill-Introduced 
,. The Former Secretary of State Service Officers (Conditions of Ser-
vice) Bill, 1972. 

14 ...... Government Billr-Motion for Reference to Joint Committee-
Adopted . 

The Presidential and Vice-Presidential Elections (Amendment) Bill, 1972 
The motion for l'~ference of the Bill to a Joint Committee was moved 

by Shri Niti Raj Singh Chaudhury. 
The motion was adopted as follows:-

"That the Bill to amend the Presidential and Vice-Presidential 
Elections Act, 1952. be referred to a Joint Committee of the 
Houses consisting of 45 members, 30 from this House, namely:-

(1) Shri P. Gangadeb 
(2) Shri P. K. Ghosh 
(3) Sardar Mohinder Singh Gill 
(4) Shri S. B. Giri 
(5) Shri H. R. Gokhale 
(6) Shri Jagannathrao Joshi 
(7) Shri J. G. Kadam 
(8) Shri S. A. Kader 
(9) Shri Robin Kakoti 

(to) Shri A. Kevichusa 
(11) Shri Piloo Mody 
C12) Shri Samar Mukherjee 
(13) Shri Pratap Singh Negi 
(14) Shri Tarkeshwar Pandey 
(15) Shri Rasiklal Parikh 
(16) Shri Jharkhande Rai 
(17) Shri Rajdeo Singh 
(8) Shri J. Rameshwar Rao 
(19) Shri M. S. Sanjeevi Rao 
(20) Shri S. C. Samanta 
(21) Shri C. K. Jaffer Sharie!. 
(22) &b.ri Digvijaya Narain Singh 
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(23) Shri Nawal Kishore Sinha 
(24) ~pri Sunder Lal 
(25) Shri Sidrameshwar Swamy 
(26) Shri M. G. Uikey 
(27) Shri K. P. Unnikrishnan 
(26) Shri Virbhadra Singh 
(29) Shri G. Viswanathan 
(30) Shri Niti Raj Singh Chaudhury 

and 15 members from Rajya Sabha; 
that in. order to constitute a sitting of the Joint Committee, the 

quorum sh311 be one-third of the total number of members 
of the Joint Committee; 

that the Committee shall ma..1.:e a report to this House by the last 
day of the first week of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees shaH apply with such varia~ 
tions and modifications as the Speaker may make; and 

that this House do n~commend to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this 
House the names of 15 .members to be appointed· by Rajya 
Sabha to the Joint Committee." 

15. Government Bills-Passed 
/(i.) The Indian Copper Corporation (Acqu.isition of Undertaking) Bill, 

1972 
The motion for consideration of the Bill was moved by Shri S. Mohan 

Kumaramanglam. 

• 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri R. N. Sharma 
(3) Shri Sarjoo Pandey 
(4) Shri Chapalendu Bhattacharyyia 
(5) Shri Mohan Raj 
(6) Shri S. N. Singh 
(7) Shri R. R. Sharma 
(6) Shri Shyam Sunder Mohapatra 
(9) Shrimati Sahodrabhai Rai 

Shri S. Mohan Kumaramanglam replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 10 were adopted 
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On aMendment No.6 to Clause 11 moved by Shri Somnath Chatterjee, 
t.he House divided, Ayes 26: Noes 103. The amendment was accordingly 
llegatived. 

Clauses 11 to 19 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri S. Mohan 

Kumaramanglam. 
The motion was adopted and the Bill was passed. 

/(ii) The Insecticides (Amendment) Bill, 1972, as passed by Rajya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Prof. Sher Singh. 

The following Members took part in the debate:-
(1) Shri Shyama Prasanna Bhattacharyya 
(2) Maulana lshaque Sambhali 
(it) ShriE. R. Krishnan 
(4) Shri Mahadeepak Singh Shakya 

Prof. Sher Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and th'2 Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. Sher Singh. 
The motion was adopted and the Bill was passed. 

/ 
(iii) The Rice-Milling Industry (Regu}ation) Amendment Bill, 1972, as 

passed by Rajya Sabha 
The motion ~or consideration of the Bill, as passed by Rajya Sabha" 

was moved by Prof. Sher Singh. 
The following Members took part in the debate:-

(1) Shri Gadadhar Saha 
(2) Shri E. R. Krishnan 
(3) Shri D. K. Panda 

Prof. Sher Singh replied to the debate. 

• 

The motion for consideration was adopted and clause-by-claulI'e consi-
deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formuh and the Long Title were also adopted. 

[P.T.O. 
132 



( ;rhe motlon that the Bill be passed was moved by Prof. Sher Singh . 
..I The motion was adopted and the Bill was passed. 
*16. Statutory Resolution-Under Consideration 

11 Shri R. V. Bade moved the following Resolution:-
"This House disapproves of the Delhi University (Amendment) 

Ordinance, 1972 (Ordinance No.5 of 1972) promulgated by the 
President on the 22nd June, 1972." 

.. i1. Government Bill-Under Con;ideratioo 
he Delhi University (Amendment) Bill, 1972, as passed by Ra;ya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Prof. S. Nurul Hasan. 

The following Members took part in the combined debate on the 
Resolution (vide para 16 above) and the motion fo,r consideration of the 
Bi11:-

(1) Shri Jagadish Bhattacharyya 
(2) Shri Sudhakar Pandey 

oJ (3) Shri C. K. Chandrappan 
(4) Shrimati Subhadra Joshi 
(5) Shri G. Viswanathan 
(6) Shri Samar Guha (Speech unfinished). 

The discussion on the Resolution and the motion for consideration of 
the Bill was not concluded. 
~. Discussion Under Rule 193 

Shri S. M. Banerjee raised a discussion on payment of Bonus, parti-
cularly raising the quantum of Bonus paid to workers from 4 per cent to 
Q .33 per cent. 

The following Members took part in the debate:-
(1) Shri Madhu Dandavate 
(2) Shri Dinen Bhattacharya 
(3) Shri E. R. Krishnan 
l4) Shri Hukam Chand Kachwai 
(5) Shri Raja Kulkarni 
(6) Shri Ramsingh Bhai Varma 
(7) Shri M. C. Daga 
(j) Shri Prasannbhai Mehta 

Shri R. K. Khadilkar replied to the discussion. 
7.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st September, 1972). 

S. L. SHAKDHER, 
Secretary. 

-----.. -- .. _--_. __ . __ ._. __ ._---_ ..... '-'--'--"-' -- ._. 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
fBrief Record of Proceed.ings] 

Friday, September 1. 1972/Bhadra 10, 1894 (Saka) 

No. 182 

1. Obituary Ref~~e 
The Speaker; Shrimati Indira Gandhi; Sarvashri Dinen Bhattacharya, 

S. M. Banerjee, R. P. Ulaganambi, Ramkanwar, R.R. Sharma and Madhu 
Dandavate made references to the passing away of Major Harinder 
iiingh. who was a Member of the Central LegislatiVe Assembly .. 

Thereafter. Members stood in silence for a short while as a mark of 
respect. 

2.' Starred Questions 
Starred Questions Nos. 421. 424-426, 428-431 and 433 were orally 

ans)Vt!red. , Replies to remaining quest.ons were laid on the Table. 

3. UnatlU'red Questions. 
Replies to Unstarred Questions Nos. 4180-4379 we~ laid on the 

Table. 
Statements by the Minister of Defence (i) correcting' the reply given 

on the 2nd September. 1970 to Unstarred Question No. 5008 regarding 
Military Farms run by Defence Department and (ii) givin~ reasons for 
delay in correcting the reply were laid on the Table. 

'4. Short Notice Question 
Short Notice Question No. 7 addressed to the Minister of Health and 

Family Planninjit regarding strike notice by employees of Lady, H~fdinge 
Medical College and Hospital and Kalavati Saran Chil~ren~s- HOspital, 
New Delhi was orally answered and supplementaries were. nso answered 
theteon. " . 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (1) of sect;on 12A Qf the Essential 
Commodities Act, 1955:- ' 

fP.T.O. 
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(i) G.S.R. 376(E) published in Gazette of India dated the 17th 
August, 1972. 11 

(ii) G.S.R. 381(E) published in Gazette of India dated the 17th 
August, 1972. 

(2) (i) A copy of the Annual !report together with the Audited 
Accounts (Hindi and English versions) of the Oill and Natural 
Gas Commission for the year 1970..71 and of its subsidiary 
company Hydrocarbons India Private Limited, New Delhi for 
the year 1970, under sub-section (3) of section 23 read with 
sub-section (4) of section 22 of the Oil and Natural Gas Com-
mission Act, 1959. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the above Reports. 

(3) A copy of the Note (Hindi and English versions.) regarding 
deletion of an item from the terms of reference made to the 
C.-nmissiOll appointed to enquire into certain lapses in Trom-
bay U,.i1 ot Fertilizer Corporation of India Limited. 

(4) A copy eaeh of \he following papers (Hindi and English ver-, 
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(I) (a) Review by the Government on the working of the 
Hindustan Insecticides Limited, New Delhi, for the year 
197~71. 

(b) Annual Report of the Hindustan Insecticides Limited, New 
Delhi, for the year 1970-71 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(ii) (a) RevielW by the Government on the working of the 
Hmdustan, Antibiotics Limited, Pimpri, for the year lt70. 
'1. 

(1:.) Annual Report of the Hindustan Antibiotics Limited, Pimpri, 
for the year 1970-71 along wjth the Audited Accounts and 
the comments of the Comptroller and Auditor General. '£. 
thereon. 

ru (a) A copy eaehof the following Notiftcetious (Hindi and 
En&f11lh versions) under sub-section \2) of seelion 7 of the 
Employees' Provident Funds and Family Pensien Fund Act, 
1952:-

(i) The Employees' Family Pension· (Fourth Amet1dmeat) 
Scheme, 1971, published in Notification No. G.S.R. 1961 
in Gazette of India dated the .24th December, 1971. 

(ii) 'l'he Employees' Provident Funds (Fourth Amendment) 
Scheme, -1971, published in Notification No. G.S.R. 1990 in 
Gazette of India dated the 25th December, 1971. 
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(iii) The Employees' ProvUlent FUJl.Cis (Firat ~.t) 
Scheme, 1972, published in Notification No. G.S.R. lSi in 
Gaze~ of India dated the 5th February, lt72. 

ttv) The Employees' Provident Funds (Second AmeDdment) 
Scheme, 1912,pubHshed in Notification No. G.S.R. 863 in 
Gazette of India dated the. 4th March, 1872: 

tv) The Employees' Provident Funds (Third AmeadmtlJlt) 
Scheme, 1972, published in Notification No. G.S.R. 320 in 
Gazette of India dated the 18th March, 19'2. 

(vi) The Employees' Provident Funds (Fifth ~t) 
Scheme, 1972, published in Notificat;on No. G.S.R. 174 in 
Gazette of India dated the 20th May, 1972. 

\b) A statement (Hindi and English versions) shoWing reamns for 
delay in laying the above Notifications. 

), 6. Minutes of Parlhlmentary Committees-Laid 0" the TaMe 
(i) Minutes of the Fifteenth to Seventeenth sittings of the Committee 

un Private Members' Bills and Resolutions held during the current IIeS-
~ion, were laid on the Table. 

Oi) Minutes 01 the Seventh sitting of the Committee on Ab&en<:e of 
Members from the Sittings of the House held during the current session, 
were laid on the Table. 

T. Messages from Rajya Sabha 
Secretary reported the following messages from Ratya Sabha:-

• 

(i) That at its sitting held on the 29th August, 1972\ Rajya Sabha 
agn!ed without any amendment to the Rulers of Indian States 
(Abolition of Privileges) Bill, 1972, passed by Lok Sabha on 
the 26th August, 1972. 

(ii) That at its sitting held on the 30th August, 1972, Rajya Sabha 
agreed without any amendment to the Mines and Minerals 
(Regulation and Development) Amendnrent Bill, 1972, passed 
by Lok Sabha on the 26th August, 1972. 

(iii) That at its sitting held on the 30th August, 1972, Rajya Sabha 
a~reed without any amendment to the Seeds (Amendment> 
Bill, 1972, passed by Lok Sabha on th@ 26th August, 1972. 

8. Assent to Bills 
Secretary laid on the Table following three Bills passed by the Houses 

of Parliament during the current session and assented to:-
(1) The Victoria Memorial (Amendment) Bill, 1972. 
(2) The Income-tax (Amendment) B:ll, 1972. 
(3) The Dentist'3 (Amendment) Bill, 1972. 
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t.·a8Pott'of Public Accounts Committee 
Shri Era Sezhiyan presented the Fifty-first Report of the Public Ac-

counts Committee regarding Chapter IV of Audit Report (Civil)' 
Rewnue Receipts, 1970. and Report of the Comptruller . an,d Auditor 
General of India for 1969-70, Central Government (C;ivil) Revenue 
Receipts relating to Income Tax. 

18~ 18e:Jtort of Committee on PuWic Undertakings 
Shri Amrit Nahata presented the Twenty-third Report of the Com-

mittee on Public Undertakings on ac~ion taken by Government on the 
,. -I't!Commendations contained in their Sixty-third Report (Fourth Lok 
. Sabha) on National Industrial Develo~ment Corporation Limited. 

11. Report of Committee of Privileges 
. Shri R. D; BhandaI'le presented the Third· Report of the Committee 01 

Privileges. 
,/' 12. Gove~ Bill-Motion for Reference to Joint Committee-

Adopted / . 
'. I . ..,; ... J. The Foreign Exchange Regulation Bil.l, 1972 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri Y. B. Chavan .. , 

. The motion was adopted as follows:-
"That the Bill to consolidate and amend the law regulating certain 

payments, dealings in foreign exchange and securities, trans-
actions indirectly affecting foreign exchange and the !roport 
and ,export of currency and bullion, for thec:mservation of 
the foreign exchange resources of the country and the proper 
utilisation thereof in the interests of the economic develop-
ment of the .. country, be referred to a Joint Committee of the 
Houses consisting of 45 members, 30 from this House, na-
mely:-

(1) Shri Arvind Netam 
(2) Shri R. R Barman 
(3) Shri Raghunandan La] Bhatla 
(4) Shri ·M. Bheeshmad~v 

, . (5) Shri Jyot\rmoy Bosu 
(6) Shri M. C. paga 

,',,: 

~7) Shri. Dharnidhar Das 
(8) Shri D. D. Desai 
(9) Shri Jambuvant Dhote 

(10) 'Shri J. P.· Dube 
(11) Shri K. R. Ganesh 
(12)' Shri J. Matha Gowder 
(13) Shri Indrajit Gupta 
(14) Shri Y. S. Mahajan 
(15) Shri Gajadhar Majhi 
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• 

(16) Shri Inder J. Malhot~ 
(17) Shri Mukhtiar Singh Malik 
(18) Shri K. Mallanna 
(19) Shri Syhamnandan Mishr .. 
(20) Shri Piloo Mody 
(21) Shri Sudhakar Pandey 
(22) Shri Narain Chand Parashal 
(23) Shri M. R. Gopal Reddy 
(24) Shri Shibban Lal Saksen~ 
(25) Shri 5atish Chandra 
(26) Shri Shashi Bhushan 
(27) Shri Rajaram Shastri 
(28) Shri Hari Kishore Sineh 
(29) Shri Rudra Pratap Singh 
(30) Shri Y. B. Chavan 

and 15 members from Rajya Sabha; 
that the order to constitute a sitting of the Joint Commfttee, the 

quorum shall be one-th:rd of the toa1 number of members of the Joint 
Committee; 

that the Committee shall make a report to this House by the last 
day of the first week of the next session; 

that in other respects the Rules of Procedure of this ~ouse relating 
to Parliamentary Committee shall apply with such variations and modi-
fications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabba do 
join the ·"aid Joint Committee and communicate to .this House the names 
of 15 members to be appointea by Rajya Sabha to the Joint Com-
mittee." 

/*13. Statutory Resolution-Negatived 
Discussion on the following Resolution m:>ved by Shri R. V, Bade on 

the 30th August, 1972, continued:-
"This House disapproves of the Delhi University (Amendment, 

Ordinance, 1972 (Ordinance No. 5 of 1972) promulgated. by 
• the President on the 22nd June, 1972." 

The Resolution was negatived after discussion as indicate1 under 
para 14 below. 

a/"14. Government Bill-Passed 
The Delhi University (Amendment) Bill, 1972, lI.8 pcused by Ra.;ya 

Sa'bha 
Combined discussion on the motion for consideration of the Bill, as 

Dassed by Rajya Sabha, moved on the 30th August, 1972, and the Reso-
lution (vide para 13 above) continued, 

"'Discussed together. 
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The following Members took part in the deba.:-. 
(1) Shri Samar Guha 
(2) Shri Satyendra Narayan Sinha 
(3) Shri Birender Singh Rao 
(4) Shri Amarnath Vidyalankar 

Prof. S. Nurul Hasan replied to the debate. 
Shri R. V. Bade spoke (by way of reply to the· Statutory Resolu-

tioa). 

The motion for consideration of the BllI was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to 5 were adopted. 
Clause 1, the Enactin~ Formula and the Long Title were also adopted. 
The motion that the Bill be p8ssed was moved by Prof. 5. Nurul 

Hasan. 
The following Members took part in the debatt:. 

(1) Shri S. M. Banerjee 
(2) Shri N. Sreekantan Nair 
(3) Shri Samar Guha 
(4) Prof. S. Nurul Hasan 

The motion was adopted and the Bill was passed. 
vis. Government Bill-Under Consideration 

The Former Secreta.ry of Sta.te Service OjJicers (Conditions of Service) 
Bill, 1972 

The motion for consideration of the Bill was moved for Shri K. C. 
PB~t. 

The following Mem~rs took part in the debate:-
(1) Shri Somnath Chatterjet: 
(2) Shri M. C. Daga (Speech unfinished). 

The disc\lssion was not concluded. 

~tI 6. Statement by Minister . 
The Minister of State for Home Affairs made a IItatement regarding 

ciec:laration of the Naga National Council and certain other associations 
as unlawful associations. The Minister also laid on the Table a, copy 
of Notification No. S.O. 569(E) published in Gazette of India dated the 
1st September. 1972. declaring the Naga National Council and certain 
organisations as unlawful associations. issued under sub-section (1) ot 
section 3 of the Unlawful Activities (Prevention) Act, 1967. 
11.Prh.ate Members' Bills-lntl'84ll.C84l 

(1) The Representation of the People (Amendment) Bill, 1972 
(A'JJ'W!ndment of section 8) by Shrimati Subhadra Joshi. 

(2) The Defence of India (Amendment) Bill, 1972 (.4me1l&dment of 
section 6) by Shri Somnath Chatterjee. 

[P.T.O. 
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,.-_ (3) The Partnership (Amendment) Bill, 1972 (Amendment of 
r' section 69) by Shri Somnath Chatterjee. 

18. ~rivate Member's Bill-Negatived 
The Payment of Bonus (Amendment) Bill, 1971 (Amendment of sec· 

tions 2, 10, etc.) by Shri Madhu Dandavate 

Discussion on the motion for consideration of the Bill moved by Shrl 
Madhu Dandavate on the 18th August, 1972, continued. 

The following Members took part in the debate:-
(1) &hri M. R. Gopul Reddy 
(2) Shri E. R. Krishnan 
(3) Shri R. D. Bhandare 
(4) Shri Dinen BhattacharYlt 
(5) Shri R. K. Khadilkar 

Shri Madhu Dandavate replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

36; Noes 109. The motion was accordingly negatived. 
, vi 

19. Private Member's Bill-Under Consideration 
The Prevention of Cow SZa:ughter Bill, 1971 by Shri B. S. Chowhan 

The motion for consideration of the Bill was moved by Shrl B. S. 
Chowhan. 

The following Members took part in the debate:-· 
(1) Shri K. NaraYflna Rao 
(2) Shri B. R. Shukla 
(3) Shri Jharkhande Rai 
(4) Shri M. C. Daga 
(5) Shri Anandi Charan Das 
(6) Shri T. Sohan Lal 
(7) &hri Nageshwar Dwivedi 
(8) Shri M. R. Gopal Reddy (Speech unfinished). 

, . , 

The discussion was not concluded. The House was adjourned for 
want of quorum. 
5.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 2nd September 
1972) , 
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LOK SABHA 

BULLETIN-PART 1. 
[Brid Record of Proceedings] 

Saturday, September 2, 19721Bhadra 11, 1894 (Saka) 

NI) .. 183 

11 A.M. 
1. OBITUARY REFERENCE 
• The Speaker; Shrimati Indira Gandhi; Sarvashri Dinen Bhattacharya, 
S. M. Bnncrjee, Era Sezhiyan, Jagannathrao Joshi, Shyamnandan Mishra 
and Madhu Dandavate made references to the passing away of Shri N. 
Madhava Rau, who was a Member of the Constituent Assembly. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. PAPERS LAID ON THE TABLE 

• 

The following papers were laid on the Tab1e:-
(1) A copy of the Report (Hindi version) of the Comptroller and 

Auditor General of India on Union Government (Civil) Reve-
nue Receipts, for the year 1970-71, under article 1510) of 
the Constitution. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 382(E) and G.S.R. 383(E) published in Gazette of 
India dated the 19th August, 1972 together with an ex-
planatory memorandum. 

(ii) The Transfer of Residence (Amendment) Rules, 1972, pub-
lished in Notification No. G.S.R. 1003 in Gazette of India dated 
the 19th August. 1972 together with an .planatory memo-
randum. 

(iii) G.S.R. 1004 and G.S.R. 1005 published in Gazette of India 
tiated the 19th August, 1972 together with an explanatory 
memorandum. 

(3) A copy of Notification No. G.S.R. 961 (Hindi and English ver-
sic'ns) published in Gazette of India dated the 12th August, 
1972. issued under the Central Excise Rule$, 1944, together 
with an explanatorv memorandum. 

(4) A f:tatement (Hindi and English versions) showing action 
[P.T.C. 
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taken on the recommendations contained in Part II of the 
Report of the Committee on Broadcasting and Information 
Media on 'Coordination of Media of Mass Communication.' 

(5) A copy of the Dock Workers (Regulation of Employment) 
Amendment Rule3 1972 (Hindi and English versions) pub-
lished in Notificati~n No. S.O. 2043 in Gazette of India dated 
the 5th August, 1972, under sub-section (3) of section 8 of the 
Dock Workers (Regulation of Employment) Act, 1948. 

(6) 0) A copy of the Report of the Committee appointed to re-
view' thl:! working of the National Akademies and the Indian 
Council for Cultural Relations. 

(ii) A statement explaining the reasons for not laying the Hindi 
version of the above Report simultaneously. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1972, published 
in Notification No. G.S.H. 377(E) in Gazette of India dated 
the 17th August, 1972. 

(ii) The Fourteenth Amendment of 1972 to the- Indian Adminis-
trative ServiOc (Pay) Rules, 1954, published in Notification 
No. G.S.R. 378(E) in Gazette of Inqia dated the 17th August, 
1972. 

(iii) The Indian Administrative Service (Pay) Thirteenth 
Amendment Rules, 1972. published ;n Notification No. G.S.H. 
384(E) in Gazette of India dated th,C! 21st August, 1972. 

3. STATEMENTS BY MINISTERS 
(i) The Minister of Agriculture laid on the Table a statement on 

drought conditions in the country. 
(ii) The Minister ,of State for Home Affairs laid on the Table a state-

ment regarding the alleged ,harassment and i1l-treatmcnt meted out to 
Shri Ajit Kumar Saha, M.P., by the Railway Staff and Police at Asansol 
Railway Station on the 29th June, 1972 .. 
4. PRESENTATION OF PETITION 

Shri Jyotirmoy Bbsu presented a petition signed by Sarvashri Dilip' 
Chakraborty and Javanta Kllmar Gan. Editor and Printer & Publisher, 
respectively, of the Bengali news weekly BangIa De$h. Calcutta, regard-
ing pl'eservation of the freedom of· Press. 
5. STATEMENT BY MINISTER 

The Minister of Parliamentary Affairs made a statement reJtarding 
fixation of sittin~ of the House on Monday, the 4th September, 1972. 

The House agreed. 
6. GOVERNMENT BILL-INTRODUCED 

The Delhi School Education Bill. 1972. 
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I to. 
7. Government BIll-Motion for 'Reference to.4.iat~C~,v 

The Delhi School Edu.cation Bill, 1972. t,.... .. / 
.. The motion for referertce of the Bill to a Joint Committee was moved 

, by Prof. S. Nurul Hasan. 
I The motion was adopted as follows:-

"That the Bill to pro,vide for beUer organisation and development of 
school education in the Union territory of Delhi and for matters connect-

... ~d therewith or incidental thereto, be referred ~ a ,Joint Committee of 
-the Houses consisting of 45 members, 30 frQrn thIS House, namely:-

(1) Shri D. P. Yadav 
(2) Shri P. Venkatasubbaiah 
(3) Shri P. V. Reddy 
(4) Shri Kamala Pra·sad 
(5) Shri Jagdish Narain MandaI 
(6) Shri Amarsinh Chaudhari 
(7) Shri R. G. Tiwari 
(8) Shri Krishnarao Patil 

• (9) Shri E. V. Vikhe PatH 
(10) Shri K. K. Shetty 
(11) Shri Pra.bodh Chandra 
(12) Shri Amarnath Vidyalankar 
(13) Shri Chandra Bhal Mani Tewari 
(14) Shri Jagdish Chandra Dixit 
(15) Dr. Govind Das Richhariya 
(16) Shri Sudhakar Pandey 
(17) Shrimati Maya Ray 
(18) Shrimati Subhadra Joshi 
(19) Chaudhry Dalip Singh 
(20) Shrimati Mukul Banerji 
(21) Shri H. K. L. Bhagat 
(22) Shri T. Soha,n Lal 
(23) Shri Jagdish Bhattacharyya 
(24) Shri C. K. Chandrappan 
(25) Shri E. R. Krishnan 
(26) Shri Virendra Agarwala 

, (27) Shri Satyendra Nara.yan Sinha 
(28) Shri R. R. Singh Deo 
(29) Shri Frank Anthony 
(30) Shri Samar Guha 

and 15 members from Rajya Sabha; 
thM in order to constitute a sitting of the Joint Committee, the quorum 

shall be one-third of the total number of members of the Joint Com-
mittee; 

that the Committee shall make a· report to this House by the first day 
of the next session; 

that in other respects the Rules of Procedure {)f this House relating 
to Parliamentary Co,mmittees shall apply with such variations and modi-
fications as the Speaker may make: and 

. . that thi~ House do re~ommend to Rajy~ Sabha that Rajya Sabha do 
Jom tbe saId Joint CommIttee and communIcate to this House the names 
of 15 members to be appointed by Rajya Sabba. to the Joint Committee." 

~ , 
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8. Government 8nI-Passed 1') 
The-Former SecretaTt/ of State Serv~ Officers (Conditions of Service) 

BilZ, 1972 
DiscussiDn Dn the mDtiDn for cDnsideration of the Bill mQved on the J 

1st September, 1972, cDntinued. 
The fDllowing Members took part in the debate:-

(1) Shri M. C. Da,ga 
(2) Shri c. C. Desai 
(3) Shri H. M. Patel 
(4) Shri Indrajit Gupta 

(Lok Sabha adjourned at 1-25 p.m. and re-assembted at 2-30 p.m.) 
(5) Shri E. R. Krishnan 
(6) Shri R. R Sharma 
(7) Shri K. Narayana Rao 
(8) Shri Satyendra Narayan Sinha 
(9) Shri Shy am Sunder Mohapatra 

(10) Shri Madhu Dandavate 
Shri K. C. Pant replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause COll~-

sideration of the Bill was taken up. 
Clauses -2 to 13 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. C. Papt. 
The motion was adopted and the Bill was passed~ 

9. Half-an-Hol'lr Discussion 
Shri C. K. Chandrappan raised a half-an-hour discussion on point:. 

arising Qut of the answer given on the 1st August, 1972 to Starred Ques-
tion No. 21 regarding lowering of voting age. 

Shri Niti Raj Singh Chaudhury replied to the discussion. 
(Lok Sabha adjourned at 4-10 P.M. and re-assembled at 4-23 P.M.) 

10. Discussion under Rule 193 
Shri Sama.r Guha raised a discuss;on on the statement made by the 

Minister of External Affairs in the House on the 30th August, 1972 re-
garding the meeting of the Represcf': atives of India [md Pakistan held 
in New Delhi between the 25th and 29th August, 197~. 

The following Members took part in the debate:-
(1) Shri Sat Pal Kapur 
(2) Shri H. N. Mukerjee 
(3) Shri Darbara Singh 
(4) Shri Dinen Bhattacharya 
(5) Shri S. A. Kader 
(6) Shri E. R. Krishnan 
(7) Shri Syed Ahmed Aga 
(8) Shri Jagannathrao Joshi 
(9) Shri Vasant Sathe' 

(10) Shri Shyamnandan Mishra 
Sardar Swaran Singh replied to the discussion. 

6-32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 4th September. 

1972). 
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B~N~pAkTI 
JBfief Record '-' Prec:eedillPl 

Monday, September 4, 19721Bhadra 13, 1894 (Saka) 

No .• ' 

1Ul1 A.M. 
1. QueatiGIl of I-rlvtletre 
• The Speaker refer;m4 tQ ~, C~ of. Priyilegl:!s und,r l"llle 227 
a questions of privilege regarding the all~$d ~f-8.sll~eIl:~ and ill.treatment 
meted out to Shri Ajit Kumar Saba, M.P.; by certairi' IbUway staff, police 
and others at Asansol Railway Station on the 29th Juae, 1972. 
2. Papera laid on the Table 

The following papers were laid on the Tsble:-
(1) A copy of the Sugar (Contro) Aroendnumt Order, 1m (Hiddi 

and English versions) published In Nqtif.icatiop No .. G.S,& .. 
387 (E) in Gazette of India dated the 22n<r August, Hm, under 
tJU~on (6) Qfaection 3 of the ESI&Iltial Co.mmoditiea Act, 
1955.-

(2) A copy of th,t '~UJll ~rt (WDdi. aQd English versional of 
the Cashew Corporation of lnc;Ua, LiII!ited tor .the year 1970-71 
along with the Audited Accounts and tire cOmments of the 
Comptroller and Auditor General thereon, under .rub-section 

• (1) of section 619A of the Compaaies Act, 1-908. 
3. Messages from Rajya Sabba 

Secretary reported the following m~Je15 .~m .. ~jy~ ~~a:~ 
(i) That Rajya Sabha had no reco~ij~s' .t.. ~ !*o Lok 

• Sabha in re~ard to, the Appropriation ~(). 4). ~lU, 1j72, passed 
by Lok $abba 1m the 29th Auauat, Ifni. ' . . 

(li) That at .its sittin.g held on th.;, '¥."'~~Iii~ . ~2. 'ftajya 
Sebh8 agreed Wl~t any a::al .. 1IIIiiMIa· •. _ ~ ·timur-V 
&nee Business (NM.tonalisation) Bill, -.......r-bJ!;aOk .bba 
on the 28th August, 1972. . ' .. ' ," . -... BIII.:r-:~ ,.,.~:~-., ... f..r·· ",.' ,--

... AMeDt to 
Secretary laid on the Table the Taxation Laws (Amendment) Bill, 

1972.\fiIiiiUI_~J6uses of Parliament during the current Besaion and 
• a .T1i1i11d ~ttS. 

. WIT.O." " 
.,~ ..•. tr."" . ...... 



5. Statement by Minister 
The Minister of External Affairs made a statement regarding Asians 

in Uganda. 
6. Statement under Direction 115 
-'. S~··Shyamnandan Mishra mlllt,...' sMtulent regarding certain' infor;';\: 

mation given by the Minister of :p~tr~~~4m and Chemicals in the House 
on th~ 4th and 18th August.. 1»'72,1. ~bo~ tb,:e,ijW'~hase of shares of Babrrer 
awrle & Co. .. A ,1. '., " ', •. ". > .•. <,'" .~ 

The Minister of PettoIeuM i!1W' ChetiiiCals m. '6 statement in reply 
thereto. 
7. MotiOll. "".:;.:;. :., !"::: ,: :.", .: ,", ,: ;,., , . " ."' 

Discussion on the following motion moved by Shri Jyotirmoy Bosu 
on the 26th August, 1972, continu~, ; 

"That this House do consider the Final Report of the Direet ,Taxes 
Enquiry Committee, laid on the table of th •. HORse, on the 2~h 
March, 1972." ",:-h, .r,~.~ fl' ';";,.';,;..1 .J . 

Thefon~g-lIembers took part' in the debate:"':"';', 
, '(1). Sln:r: Sutendra Mohanty . ,.' ..... . 

, _ 1..'. ,.1. • ,; .• , ~ ."," .' .' ,~"" '. . 
: '.,.- : 

(Lok SCt)'h4 oa.1<ntm~d at 1 P.M. cmd r~tJ.S,em.blM< -crt 2.05 P.M:) 
(2) Shri Madhu Dandavate ~: ';; 'j; 

(3) Shri K. R. Ganesh 
.8hri Jyotirmoy Bosu replied.to the debate. 

8. ..... ·V •• l. ' 
· Shri Piloo Mociy 'nfsed a discussion on the worlciftg of the 'tood Cor-

poration of India. 

· .~, .f~no~, ~ember~ took part. in the, d~Jte:
. (l)Shri .Shy~ Sunder Mohapa~ 

,(2) ,Shri Jyotirmoy Bosu 
(3) Shri barbara' S1l1gh 
(4) Shri Jharkhande Rai '~J ·i: 

. 15).Slll'i :It. N. Sbar~." . . (sf Shri Shah Na\V"az' 'Khan " ~ . _. ,_ 
< '-': '(7" \ ' 61:.1-1..:"8' .~:.i::'t:i :'~'C:': :':~!~'> ::. ,:!~: : -: ": " '::'~~:' ~ . ~ -
~';"'~:!:":;:""~~~ .:~ "~'~Y~Jo',w.rl.!:·''':.I,.''··,~"",,-~ ':')";"~ .,J., ,_'._' .... '":,' ... - .,_", 

(8) Ch. Sadhu R_I, .1oi+l!~'..!. _".:;'2'S: ~tf ~', l:>.·,~~i:"_"': ',< 
'~'5-~~kf!tri _~W~os~~ .:r~ ~'::~1i, 7l:r:',7,;, ~:.::. ',:,,~,~: \ .- • 
• ' ·(lO~ ~~DObIniMIJ;e"'" .,.~ '~~-'w 'ze,r,-,~,. ~.- ,:.' · , .. ·:r~'~ . '., ~". ....- '-~ 1';- "'_~"~' ::'~"'.'~ ~~.,.:':~~".; •• ',.:~ .~~ .. , 
f:?'~P¥I~'Sh~' tlMltt· ~ ,.mc i, .. ",,~ ... ~L~ ... ,",~, ,.-" ... " ... .:,-_. ,J,"; 

. . ._. .', ,~t"rti1. \..12::....~..:,~J'.;. :!!.r"?;·> ,'~~-'-'-' "':,~ 

Shri Fakhruddin Ali Ahmed replie~ ,to.·the dilcussi0l'lr~m'\'fd:b"''''>:;}. t 
(Lok Sabha adjourned .sinedi.e at 6.42 P.M.) ~. " 
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